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rivers and rivulets were blBing harnessed for 
agricultural purposes in our country. After 
the advent of science and technology, better 
and permanent methods have been adopted 
to improve the quality and quantity of the 
agricultural produce.

Even though there has been persistent 
demand for more water for irrigating more 
areas in the District of Srikakulam in Andhra 
Pradesh for the past so many years, the 
much needed Vamsadhara irrigation system 
is yet to become operative. Srikakulam is a 
backward district of Andhra Pradesh. Though 
the Chies L;<©cutives of Andhra Pradesh and 
Orissa agreed for the construction of diver- 
sbn barrage at Neradi as early in 1961, till 
now, only its left main canal has been taken 
up and it is in the f inal stages of the completion. 
The second phase consisting of the impor
tant Reservoir and the right main canal is yet 
to be cleared and commissk)ned. The cost of 
the second phase has gone up from around 
Rs. 80 crore to Rs. 480 crores in the last 30 
years.

I, therefore, urge upon the Government 
to ensure eariy completion of the project lor 
the construction of diversion barrage at 
Neradi.

(vlif) Need to supply adequate 
quantities of Kerosen e Oil and 
LPG to Sikkim basing the aiio- 
cation of there commodities in 
1991 Census

SHRil^ATI DIL KUI^ARi BHANDARI 
(Sikkim): There is acute shortage of kerosene 
oil in the State of Sikkim. This is due to the 
supply of insuff icient quota of kerosene oil to 
Sikkim. The present quota is baŝ sd on 1981 
census when the population was slightly 
over three lakhs. This quota too fluctuates. 
As a result, consumers are experiencing 
great diffk:ulty. Similarly, LPG is also in short 
supply. Wood fuel is not suffk:ient to meet 
the demand as the State Government is 
committed to preserve forest and maintain 
ecological balance. In view of the acute 
shortage of kerosene oil and LPG, I would

requestthe Ministerfor Petroleum and Natu
ral Gas to base the alk>catk>n of these com
modities on the basis of 1991 census whch 
shows the populatbn of Sikkim well over four 
lakhs. Also the supply of these commodities 
needs to be regular. Regular supply of 
kerosene oil and LPG in adequate quantity in 
ensuing winter wouki go a long way to 
minimisethehardshipofthepeople of Sikkim.

14.32 hrs.

DISCUSSION UNDER RULE 193

[English]

Fk>od Situation Caused by Recent 
Cyctonic SUom In Bay of Bengat-Comd.

MR. DEPUTY-SPEAKER: The House 
shall nowtake upfurtherdiscussion regarding 
flood situatk>n caused by the recent cycbnb 
storm in the Bay of Bengal and relief mea
sures undertaken by the Government

Shri Dattatraya Bandaru.

SHRi D A TTA TR A YA  BANDARU 
(Secunderabad): Mr. Deputy-Speaker, Sir, 
yesterday. I was mentbning that the recent 
cyclonic storm has caused much damage to 
the crops of the farmers in Andhra Pradesh. 
lnthisconnectk>n, lappealtotheGovemment 
to waive the agrbultural loan given to the 
farmers. Last time, when this cyctonc storm 
occurred and it had caused much damage to 
the crops of the farmers, the Government 
waived the ban given to the farmers at that 
time. But it has not been implemented 
properly because of the pact between the 
Unbn Government and the State Govern
ment So, I want that there should be re- 
scheduiement of the loan and instructbns 
should be given to NABARD in this con- 
nectbn; and the share of the State Govem- 
ment shouM also be minimum.

Since cyctonb stornis are recurring In 
most of the coastal distrk:ts of Andhra 
Pradesh, particularly 13 distrkits inchiding 
Rayalseema and other backward districts



381 Disc, under Ruto /93AGRAHAYANA
Hood ̂ Utaiion caused by 

tfiese areas have beooma d ro u ^  pron ar
eas. That is why I demand that immediately 
NABARD should be given instnjctions in this 
connection to take the necessary steps.

The Central Government has given in- 
stnict^totheFCl to purchasethedamaged 
paddy; and they have agreed to purchase 
the damaged paddy only 20 per cent of the 
damaged colour. I appeal to the Union 
Qovemment, particula^ the Minister of 
Agriculture to come to the rescue of the 
farmers in this regard because a large por
tion of the paddy in the coastal districts has 
been submerged in the water. Therefore, 
whatever paddy has been submerged, the 
entire paddy should be collected through the 
counters of the FCI.

The crop insurance scheme on a per
manent basis should be implemented by the 
Central Government; and the Central Gov
ernment should take survey no. as a unit and 
not a mandal as a unit, because they are 
taking mandal as a unit or any other asqpect. 
In a mandal, many villages are there; some 
villages may not be affected k)y cycbnic 
storms; that is why they are declaring that 
some villages are not affected by cycbnc 
storms. Hence, my request to the Union 
Government is that th ^  should conskler 
survey no. as a unit for the aop insurance 
scheme.

Last tiriie. the fertiliser sdbskfy which 
had been given tiy the Central Government 
tothernarginalaridsmsKfarfne?sin Andhra 
Pradesh, wtn were aff^ed by cydcnic 
storms, was Rs. 79crores. That money must 
be immediately released so that it shouM 
reach those farmers who were affected by 
the cycbnfc skMrm. I wouU appeal to the 
hon. Prime Ministertolnslnicttheooncemed 
authority to release this amount immediately 
because many people in Andhra f r̂adesh 
died because of thecydonfcstofm. However. 
ahex^ratiaamountofRs.5000onVisgiven 
by the State Go¥emmenL This is a very 
meagre amount and I appeal to the F̂ iime 
Minister who hails from Andhra Pradesh, to 
release exiiratia of Rs. 25.000 per head to 
the families off the deceased.
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I mentnned vesterday also that last 
year che k>ss due to cyctone in Godavari 
district was to the minimum extent of Rs. 
1400 crores. Every year Andhra Pradesh is 
hit by these cycbnes twice or thrice. That is 
why the alkx^tion that is given by the Ninth 
Rnance Commission under the Cyck>ne 
Relief Fund scheme was utilised and the 
remaining amount with the StateGovemment 
is Rs. 30 crores. With this meagure amount 
the State cannot buiki roads nor can it re
habilitate the farmers. That is why I appeal to 
the hon. Prime Minister to see that at least a 
minimum of Rs. 300 crores is alkx^ated to 
Andhra Pradesh for rehabilitating the farm
ers and others affected by the cyck>nes. In 
many of the f leMs silt has formed and unless 
the silt is removedf romthefiekls nocultivatbn 
can be done. The State Governments al
locating only Rs. 1000 with whk:h it is not 
possible for a farmer to remove the silt I 
appeal to the State Government to instruct 
the banks and the finandal institutions to 
come to the rescue of the farmers and give 
at least Rs. 5000 to the fanners under the 
DRDA scheme.

Since 1986the roads have not has been 
repaired. Every year the roads are being 
washed away and the State Govemment is 
not able to repair the toads. I once again 
appeal to the Unk>n Government that the 

. demand made t>y the State Govemment for 
this should be accepted.

The poor artisans and vveavers ha\'e 
suffered a tot and 91 starvatbn deaths have 
taken place. A large number of kx>ms have 
t>een tost because of tfie submerged houses. 
AminimumofRs. 1500 is needed to replace 
adamaged toom. But only Rs. 200 fe being 
given for a fuly damaged kx>m and Rs. 100 
for a partially damaged loom. There can be 
no partially damaged toom because atoom 
once It is damaged cannot be repaired, but 
hasoniytobeieplaoed.Thereforeammnum 
of Rs. 1500 shouU be given to the weavers.

For the toes of yam also the State Gov
emment is giving only Rs. 100 and I reques; 
that at least Rs. 500 may be gh/en.
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The shephefds have lost many goats 
and I request that at least Rs. 4 to 5 crores 
may be given for giving loans under the 
DRDA scheme. Also, many rural widows 
have taken to mile supply schemes. They 
have to purchase cattle to continue their 
k>uslness. They have lost many of their cattle 
duetothecydm. Underthe DRDA scheme 
rural widows should be given priority non 
loans and other things.

In conclusion I say that only temporary 
measures will not do but some long terms 
measures should be taken up by the Gov
ernment. Some of the multi-purpose projects 
in Andhra Pradesh, litethePalavaram Project 
and the Pocchampalli Project should be 
declared as national proje^s and all the 
other pending projects shouki be cleared 
quickly.

There are two l>ig rivers, the Godavari 
and the Krishna in Andhra Pradesh, While 
the waters of the Krishna are yally fully 
utilised, the river Godavari is notfuHy utilised 
and nearly 80 per cent of its water is going 
into the sea. That is why. Godavari, Krishna 
and Penna delta areas should be 
modemised.

Sir. I once again appeal to the hon. 
Prime Mmister and also to the Agriculture 
Minister to visit Andhra Pradesh and assess 
the bss because nearly an amount of Rs. 
BOOcrores has been tost. I also appeal to the 
hon. Prime Mmister. who hails from Andhra 
Pradesh, to release at leart Rs. 300crores to 
Andhra Pradesh and come to the rescue of 
the farmers of Andhra Pradesh.

SHRI K. RAMAMURTHEE 
TINDIVANAM (Tindivanam): Mr. Deputy- 
Speaker. Sir. Tamil Nadu has experienced 
the worst ever calamity and in particular the 
Distfids of South Aroot. to whwh I betong, 
Tarqore. Quakl-e-Mil>eth, Nagapattinam, 
Cheng)ep8(t.Macka8andDharamapuri. Apart 
from Dftannapuri. a l the other districts are 
ooaslai districts.

In al tfiese distrids, on 12th it started.

ki Bay of Bengal 
And right from 12th, these districts experi
enced calamity because of the cydone. And 
the heavy rains lashed the entire area. The 
cyctone was followed by adepressk>n. After 
thedepresston, it wasfolkiwed by thefk)ods. 
And there were fkxxis in Cauvery. Palar and 
Pennar. The people in Andhra Pradesh and 
Karnataka, who usually deny us water, 
thought it fit to let down the ftood water into 
Cauvery and other rivers,with the result the 
entire delta areas being submerged. The 
entire paddy crqp is stilt reelii^ under water. 
The entire sugafbane plantatton and banana 
plantatton have come down. No one can by 
oneself equal the loss that has k>een suffered 
t)y the farmers.

In addition, the entire agricultural op
eration has come to a standstill and stands 
paralysed. And because the paddy crop has 
k>een submerged, we cannot have any 
benefits out of the crop that has been raised. 
Apart from that, the famners have spent 
much on manuring the fieMs and have 
brought upthecropto alimitof two to tWQ and 
a half months. At this stage, the calamity has 
taken place. The farmers land in sand itself 
logged because of the heavy floods and 
heavy rains. Redamatbn woric has to be 
taken up. Apart from the farmers, who are 
suffering because of the loss due to submer
sion of the crop that has been already raised. 
the land itself has to be reclaimed. The 
reclamation woric has to be done either by 
the Government or it should be fully 
subsidised to thefarmers by theGovemment.

I am happy that the State Government and 
the Central Government offcers took pre- 
cauttonary steps foltowing the cyctonic 
¥vammg. And that minimised the toss of life 
and other tNngs. Apart from the heavy loss 
caused due to the fkxxis and the cyctone 
and the depresston, we are still suffering for 
want of water. We are suffering inspito of the 
floods and hesAfy rain water. In allthe districts, 
except in Tanjore, cultivatton is done by 
minor irrigalton tanks and major Irrigation 
taito. As you know, Sir.if in one village the 
tank becomes full, naturally the overftowing 
walergoesinto tfie irrigatbn tankof the other 
vilage. Uwwise of 10 to 15 irrigatton tanks 
start overftowing, then it becomes a very big
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flood and then the ultimate result is that the 
man at the tail end sufters. That way many 
irrigation tanks havacaused this calamity. In 
addition to this, once the inigatlon tank gets 
filled up, the villagers because of the fear 
that a lireak in the bund wiii affect the entire 
viRage, they have cut off the bund and the 
resuB is that the irrigatnn tanks whk:h shouM 
be overfk>wing are without water. That is the 
situation in many villages. So this aspect 
also shoukf be taken into consktoration be
cause this wit necessarily affect the‘naxt 
crop.

Apart from that, the heavy cyckxie has 
affected the entire national highways. State 
highways, roads belonging to the bcal au
thorities. It is a very strange experience to 
travel on these roads now. Noneofthe roads 
are motorable as on date. If somebody trav
els from Madras to Trichy or Madras to 
Thanjavur on every fifth ktometer he will find 
a kwiy accident or a car accktont That is the 
conditnn in whteh the roads are there. 
Regular maintenance work will not do good. 
A special relief fund must be given for road 
maintenance asdamagad road maintenance 
requires a lot of money.

The entire coastal area is a fishermen 
are& AH the huts of the fishermen have been 
washed cff. And whatever money tfiey had, 
whatever savki^ they had. has gone into 
the sea atong with the huts, the grievancesof 
the fishermen must be tooked into sepa
rately because even though they suffered, 
the day the siqr is dear they go into the sea. 
They do not know how to make their repre
sentation. They are not fuBy aware of It. So it 
is for the Government representativee to go 
to them and render them necessary reief.

Apart from the small farmers. It is the 
Harijans and the most t>ackward classes 
who are the agrkaiitural labourers. In this 
calamity they are the sufferers. They do not 
get work for several days. Whatever smaR 
savings they had. has gone. Their houses 
havegonehavegone.F6r afewofthemwho 
are a fit wen of their houses have collapsed, 
in such circumstances regular and routine 
way of assessing the calamity or the k»ses 
w « not do good. The Revenue Administra- 
tkmlnlhe^ate wU not make a real assess
ment of the tosses. They always bring down

in Bay of Banga! 
the quantum of toss and show the Govem- 
mentthattlie toss is not high and much. They 
only concentrate on doling out rtoe and cash 
^assistance of Rs. 400 or Rs. 500 and they 
satisfy themselves by saying that immedi- 
ateiy the Government has come to their 
rescue and help. This calamity has to be 
approached in a much tMtter way. in a dif
ferent method.

bi additton to this. Madras city has suf
fered the worst We have seen how far the 
Madras dty drainage system water supply 
system. Madras dty elecbldty system and 
the telephone system collapsed during this 
cyctone and ftood. For more than lOdays no 
carcouki go on the main roads of the Madras 
ctty. This istheconditton ki whtohthe Madras 
dty has landed.

to allthe(^ctonesanddepressnnsone 
thing is there that when a cyctone or de
pression starts, for three or four days, you 
have rains on a smaller scale and then, you 
get heavy rams. In the first three-four days fo 
rainfaH tile walls of the huts get soaked, and 
the huts which are built of mud, collapse. In 
most of the cases when tfte rains are there, 
the houses do not coliapse. But, whentiie 
sky dears, after three-four days after the 
cyctone the fiouses come down. So, wfiere 
the officer goes for an assessment, he finds 
the houses are standing and he sends a 
report that the houses are not collapsing. 
But, actually. It collapses in the course of two 
or three days. So this aspect must also be 
taken into account

NowthattheliffinisterofStateof Ministry 
of Coal. Shri P.A. Sangma is here, I thirds I 
can say a few words about the Meyveli 
Ugnke Thermal Plant They have a very 
good system in Neyveli Lignite Thermal Plant 
for taking precautionary measures and 
warnings during cyctone and depresston. 
But. unfortunately, that has not been taken 
advantage of by the Neyveli Lignite Thermal 
Plant management As a result, the second 
mine got ftooded. There is a garland wall 
around the mine whtoh prevents rain water 
from entering the mines. Bui. actually rain 
water has entered because tfw garland waff 
was not praperiy malntakied. Now, the mto- 
kig operatton has come to a standstill. The
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managemem, of course, oomes out saying 
that they wiy able to resume the %voik in 
another 15or 20 days. But, it cannot be done 
for at least another four months. As a result 
of this the Neyveii Lignite Thermal Plant has 
come to a standstill. The result is that we wiH 
not be 8bi» to get about 210 MW of power 
generated every month for another four 
months and which means 840 MW of power 
generation wiH not be there for tfie entire 
nation. Naiveii management has not main
tained the bdler-stock, stockof coal, required 
for emergency purposes. So, on the basis of 
this the working of the Neyveii Lignite Thermal 
Plant must be streamlined.

MR. D EP U TY  SPEAKER: Mr. 
Ramamurthee. you have already taken more 
than 10 minutes. Please conckjde.

SHRI K. RAMAMURTHEE 
TINDiVANAM: Loans of the farmers, fisher
men and the weavers shouM be waived. The 
Govemment shouU themselves take up the 
\Mork of redamalbn of the submeigedag- 
rkniltural lands and fully subskiise the work. 
The Panchayats and the Muncipalities In 
the area must be compensated for their 
k)sses by way of maintenance of the roads 
and repair of the roads. More rice from the 
Central pool shouM be alotted to Tami 
Nadu because one crop has already gone 
and Tamil Nadu is already suffering for want 
of rne. Hon. Prkne Minister shouM find special 
waystohe^theStaletogetoverthecalamity. 
Funds must be provkled generously.

In the end. I tharik the hon. Ministers 
Shri Balram Jakhar, Shri Rangarajan 
Kumaramangalam and Shri C.K. Jaffer 
Sharief for their visit to the affected area. I 
only plead that k should be foUowed by the 
relief measures. I onoe again thank you for 
the opportunity given to me.

SHRI K. THULASIAH VANDAYAR 
(Thaniavur):Mr. Deputy Speaker, Sir, Every 
year there is some kind of storm, ^done or 
hurricane. The worst affected place Is 
Tharijavur.The minntersconcemed gothere 
and f^ over the places and come back and

feoent cyctonicsiom 
in Bay of Bengal 

announce some kind of relief. The funds that 
have been aOotted do not usually reach the 
affected fMOple. When these kinds of de
bacles take place, the k)cal panchayats 
shoukJ be consulted. The pandiayat people 
shouM be asked to distrSxite the money. In 
the Cauvery basm people who live in kiw- 
lying areas are affected badly. The people 
wtK) five there must t>e properly looked after. 
The houses they stay are usually made of 
mud. The Govemment houses are con
structed of poor material. When the fkxxi 
waters begin to ftow, the people affected kiy 
these fkxxJs are those ¥ifho are fiving in bw- 
lying areas. When such fkxxis occur, the 
Seated people shouU be evacuated.

My suggestkm is that wh<
fkxxis come, the Govemment must take 
measures to announce before-hand or try to 
forewarn arxi see that these people are not 
affecled.particularly during the rainy season.

Another thing is when the people &e 
suffering for want of food and water, these 
are air^lropped. Usually these air-droppings 
are W-conoMved. There is a scramk>le for 
these items. My suggestton is tfiat the 
fbodgrakis shouM be stored when they are 
available so that when these rains come, the 
people are not found suffering for want of 
food. When there is so much of ftood water, 
there is no drinking water to drink! This must 
be conskSered and these things must be 
looked into by the Govemment which has 
been negligent. They shouki kx)k after these 
problems. The p e o ^  in the Cauvery belt 
have a bitter experience.

The food and water whkii are con
taminated bring in a kit of diseases lice 
cholera. In order to avokl these epklemic 
diseases, I think that the fkxxi shouki be 
control od and the water, that is usually 
wasted kito the sea shouki be stocked in 
lakes and tarfks so lhaft these U e s  and 
tanks can serve the irrigatkxi purpose when 
needed by the vlagers. We shouU have 
belter kleas for strengthening the bunds d  
the tanks and rivers. Vlfo shouU have better 
admlmstraiM thinking for these purposes.

With these words, I request the Govern-
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merit to have some forethought and when
ever such natural calamities occur, should 
see that the people do not suffer and are not 
put to hardships because we have l>een 
caught napping. In this way the Government 
will be helping the peopie.

Thank you.

[Translation] .

MOHAMMAD ALI ASHRAF FATMI 
(Dari>hanga): Mr. Deputy Speaker. Sir, thank 
you for giving me an opportunity to speak. I 
was going through the statement of the hon. 
Minister for Agrk;ulture; it says that the State 
Govemment came to know of it before we 
came to know about it. I think it woukJ have 
been tietter to make arrangmants for the 
affected people than apprisirij^he Govern
ment. You have saki in your statement that 
when the there is a storm with a wind speed 
of 80-90 km. per hour accompanie by rains.
It is diffknjit to execute people. I wouki like to 
request the Government to nfake arrange
ments whereby it may be possible to know 
in advance that a storm with a wind speed of 
80-90 - 100 kms. accompanied by rains is 
about to come. Such equipment is available 
in India and in the whole world today. There 
shouM be a large scale evacuation ar
rangement in such areas so that peopie are 
evacuated with ease and human lives are 
saved as also the cattle wealth and the 
assets of the peopie kept in their homes.

The fishermen engaged in catching fish 
in the coastal areas are more prone to fall 
VKtim of it. We have no an^angements to 
inform them that such cydone is ap
proaching them in 24 or 28 hours whfch will 
endangertheirlives. The Govemment shouM 
have advance an^angements to act whenever 
there is such an emergency so that their lives 
and property are saved.

ISM hrs.

A reference has been made in it that the 
Central Govemment provkles 75% relief and 
the Stale Govemment provides 25% and 
there is a fund for the purpose, called the 
Central relief fund. I wouU request that while
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you provide assistance to the poor, the poor 
farmers, whose fields are ruined, whose 
crops are damaged, should be provided 
25% of the assistance out of the funds being 
sent for relief works so that they can buy 
fertilizers and the seeds and the rehabilita
tion work shouki be undertaken on a mass 
scale. Assistance should be given to fisher
men as well, whose boats have been dam
aged.

There is mention in it that efforts are 
being made to provide assistance for hous
ing through the Natbnal Housing Bank and 
‘HUDGO*. I would submit that while provid
ing such assistance areas which are prone 
to storms like the Bay of Bengal, the coastal 
areas should get due consideration. Houses 
with special protection against cyclonic 
storms shoukl be built in such areas and the 
poor peopie should be given full assistance 
for constructing small houses. With these 
words I would like to request the Government 
that the provisk>n madeforthese areas is too 
little as compared to the tosses suffered by 
the people there. More provisbn of assistance 
should be made so that the states like Andhra 
Pradesh and Tamil Nadu are able to under
take relief measures in real terms, particularly 
for the poor.

With these words, I conclude. 

lEnglish]

DR. SUDHIR RAY (Burdwan): Mr. 
Deputy-Speaker, Sir, fbods, droughts and 
other natural calamities like cyclones and 
earthquakes have become almost a annual 
feature in our country. This country is a vast 
one, almost of a sub-continental dimensbn 
and therefore, some parts of the country are 
affected by fkx>ds and some other parts of 
the country reel under the scourged severe 
drought every years. When such a calamity 
occurs, the usual practk:e is that the Minister 
makes an aerial survey atong with his offic
ers. Then some offfcers go to the spot, relief 
operation starts and the poor people grate
fully receive whatever they get from the 
Government. And thenconvenientlytheGovt 
forget their plight because the Ruling Party is 
satisfied that their vote bank is secure. The
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grateful people will vote them to power and 
this story Is repeated year after year because 
in India every yearWefind the fury of cyctones 
and fury of floods. Who suffers most? R is the 
poor the downtrodden, the dalKs who suffer 
the most Because they suffer, the Govern
ment do not think of any permanent solution. 
Is there any disaster plan to oope with such 
problems? Is there any disaster plan to cope 
with such problems? Is there any permanent 
relief plan to help and rehabilitala them? No. 
k is because, the Government knows very 
vroll that those people are dumb, poor and 
cannot move the Government. Therefore, 
the Government only go around the affected 
place by the helicopter and distribute food 
packets. Though their chiMren are suffering 
from epklemk», their huts coiiapsad, the 
Govt does nothing.

From all accounts, k>w tracts of Tamil 
Nadu villages are under water. Thanjavur, 
South Aioot Kayed - 9- Millatand some other 
districts have been affected. There the 
standing crops have been damaged; lakhs 
of huts have been razed to ground. 
Karnataka. Pondicheny and Andhra Pradesh 
have also suffered because of cyctone and 
torrential rains.

I urge upon the Government to solve 
this problem on a permanent basis. There 
shouM be evaeuatnn centre for every of- 
ckineiMonearea. I have leamtfromthe hon. 
Members from Andhra Pradesh that every 
year qrdone lashes Andhra Pradesh. Why 
are the evacuation centres not built up in 
every large village whnh are ̂ ctone-prene? 
There should be adequate stocks of 
foodgralns in every district centres and takik 
centres so that relief work can be started 
immediately. BeskJes, the State of TamH 
Nadu has got only Rs. 39 crores as calamity 
relief fund from the Centre, whereas Tamil 
Nadu has estimated that it has suffered a 
toss amounting to Rs. 390crores. Tamilnadu 
is ableto pay and bear the bin? Thanks to the 
poKcy of the Central Government, the Stales 
are no better than poor muntoipalities. They 
always suffer from financial crisis. They al
ways approach the Central Governmentwith

kt Bay ct BenggJ 
begging bowls. Is it the responsibility of 
Tamil Nadu or Kamatakaor Andhra Pradesh 
that cydones have devastated large tracts of 
their areas? It Is not theirfault. Therefore, the 
Centre must oosnefonward to helpthe States. 
The Centre must release adequate funds so 
that agricultural operattons are immediately 
restored. The crops in this season have 
been k>st. But if the peasants can raise crops 
in the next season, at least they will be atile 
to bear the brunt

There shouM be crop insurance scheme 
to cover such calamities. There shouM be 
cattle insurance scheme. There shouM be 
pennanent scheme for relief operattons. In 
this country, the poor people think that it is 
their fate and there is nothing to improve 
their tot Th%jfiOvemment takes advant^e 
of this ment»Ry of the poor people. Now. his 
time that the Government shouM come for
ward to solve tfie problem on a permanent 
basis. The peasants shouM be given toans 
so that they can buikl dwelling places on 
pennanent basis. The Govemment may take 
the advtoe of Lorry Baker who has made 
wonderful experiments In Kerala. WHh nerely 
Rs. 8,000. Lorry Maker has started experi
ment of buikling tow-cost houses for the 
people. The Central Govemment may con- 
sulthimtofbrmulateschemesforconstructing 
tow-cost houses.

With these words I conckide.

SHRI V. DHANANJAYA KUMAR 
(Mangatore): Respected Sir, This House has 
been discussing since yesterday about tiw 
calamity that occurred in the month of No- 
vemberthls year on account of devetopment 
of cyctonto storm in the Bay of Bengal and 
the damages causedtohuman Ives, standing 
crop, dwelHng house*, cattle and also soil 
eroston and also breach of tanks on account 
of the torrential rains.

Specially this time three m«4or Stales In 
the South, the States of Andhra Pradesh. 
KarnatakaandTamH Nadu havebewibadly 
affected.

Now I am interested in knowing from the 
Government, specially from the hon. Minis-
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tar, as to whother we wiH be satisfiad with the 
aerial survey conducted t>y the hon. Minister 
and then some statements made on th*floor 
of the House and finally to say that we are 
only guided by the guidelines set out by the 
Planning Commission under which the as- 
sistanoecouldbegiventotheaffected States 
out of the Central Calamity Relief Fund. So, 
if the Gov«';vnent of India thinks that their 
job is over and they want to wash off their 
hands with this, probably, I fell that we are 
only making afutiie exercise here and nothing 
wouM come out of the very valuable dis
cussions made in this august House and the 
cbntributtons made by my friends here.

I do not want to go into the details of the 
damages caused specially in the State of 
Karnataka, that too in three districts, Tumkur, 
BangatoreandKblar.Myfriendshaveaiready 
elaborated on this. iwouMlketomakeafew 
suggestnns and I would request the Gov
ernment of India If these are worthwhile 
suggestnns, then probably they can imme
diately think of taking up the conrective 
measures at least at this stage after nearly 
45years of independence. Ifwecannotthink 
of permanent remedial measures, probably 
every year as has been pointed out already 
we will be suffering either on acxxiunt of 
torrential rains, fkx>ds and, in some cases, 
drought.

Now we are already faced with one 
problem, that is, sharing of the waters of the 
river C«ivery between Karnataka and Tamil 
Nadu. M the Government really minds and if 
Utakes into account the suggestnns which I 
am going to make, we can sohw that prob
lem also effectively-

Thera has been a tal( about linking 
Ganga, Mahanadi and Cauvery. This has 
been going on since k>ng.

This wouM help even to control the 
drought sHuatton. ^  also the severe fkxxte.

15.11 hrs.

[SHRI MP.M. SAYEED « tto Chau\

DesWing of tanks and river beds is an-
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other remedial measure.

SHRI K  RAMAMURTHY (Krlshnagiri): 
Will the linking of rivers solve the problem? 
Are we to wait for the linking of rivers to get 
relief from the fkxxls?

SHRI V. OHANANJAYA KUMAR: This 
is apermanent remedial measure. R you do 
not do this, probably every year such kind of 
discusstons will go on ki this august House 
and we wiH be hearing the very same song 
from the mouth of the hon. Minister.

SHRI K. RAk«AMURTHY: You are 
mentk>ning it after the Supreme Court deci- 
s»n, not before.

M a CHAIRMAN; Win this solve the 
present crisis?

SHRI V. DHANANJAYA KUMAR: That 
is what I wouM like to impress upon the 
Government that this wouM sdvs the shar
ing of the Cauvery water between Tamil 
Nadu and Karnataka After all, we wouM lice 
to see a peaceful end to the problem. Onoe 
and for all, we want to see that this problem 
is solved.

SHRI K. RAMAMURTHEE  
TINDIVANAM: After the Supreme Court’s 
dedsnnl

SHRI V. DHANANJAYA KUMAR: Ei
ther the Supreme Court or the Trit)unai w8l 
never come in the wsy of a peaceful solutbn 
between the Parties.

CHAIRMAN: You please confine 
only to cyctone.

SHIR V. DHANANJAYA KUMAR: I am 
making very vaNd suggestnns. One such 
suggestton is. as I have already stated, linking 
of Ganga, Mahanadi and the Cauvery. The 
second one is, desilting the tanks and the 
river beds. So much of silting has taken 
place and that is why every year we suffer on 
account of severe floods and droughte.

Next, the tank bunds and river bunds 
have breached. So, reconstructkm work w l
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have to be taken up on a massive scale. 
Reoonstnjction of the tank bunds and river 
bunds wouM soSve both the problems.

Now I oome to prev?ntion of soil eioskm. 
Wetalc very much about iae erosk>n and
also about forest conservatkm. But no per
manent measure is taken up. So. even these 
points couM be oonskiered. Thousands and 
thousands of crores fo rupees have been 
spent over the years on a temporary relief 
measure. Probk>ly, if these amounts are 
properly utilised by drawing updefinhe plans, 
then we can have a permanent remedial 
measure and these problems can be solved.

Sir. the Government of Karnataka has 
made ademand for Rs. 130 crores. The hon. 
Minister after making the survey has saM 
that our of the Calamity Relief Fund we are 
entitled only for Rs. 27 crores and we have 
already been paki that amount. In the first 
Sessk>n of the Tenth Lok Sabha when we 
made a mentbn about the fkxxJ damages 
during the normal rainy season, the same 
reply came. The Minister san that the Gov
ernment is helpless because the Planning 
Commisskxi has already issued the gukle- 
lines and it can release funds out of this 
Calamity Relief Fund.

THE MINISTER OF STATE IN THE 
MINISTRY O F AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANORAN): it is 
the Rnanoe Commissbn.

SHRI V. DHANANJAUA KUMAR: Yes. 
At that time, the Mkiister made a suggestbn 
that we shouU request the Govemment to 
conskier this as a natnnal calamity, and 
only in such a case the Govemment of India 
oouM oome to our rescue. Now, I wouU lice 
to know from the Government whether the 
Govenunem is going to oonskler this as a 
natbnal calamHy or not because three major 
Southem States have badly been affected 
on account of the severe ftoods. If the Gov
emment of kidia consklers that this is a fit 
case to declared th» as a natkmal calamity, 
then probably the Govemment Of India w «  
be able to h ^  these three States to help

in Bs^ of Bengal 
mitigate the hardships of the poor peasants 
and the people who have suffered a \tit. We 
can release funds even from the Prime 
Minister's Relief Fund. We can find out some 
other sources also. So. I wouM appeal to the 
Govemment of India to declare this as a 
natbnal calamity and come to the immediate 
rescue apart from the amounts whbh have 
already been given as assistance out of the 
Calamity Relief Fund.

With these few words, I woukJ again try 
to appeal to the good conscience of the 
CentraiGovemment andthe Minister present 
here not to foUow the same path, not to be 
satisfied with the bare statement whch is 
made here, not to feel satisfied with just 
getting the report from the Survey Team 
which has l>een sent Please consber this 
symp^hetbally. Debare this as a natbnal 
calamity. Please take up permanent reme
dial measures and then only we can see a 
final end to this problem.

[Translaihrii

SHRI DHARMABHIKSHAM
(Nalgonda): Mr. Chairman, Sir, I am for the 
first time speaking in the House. Therefore,
I woub request you to kindly albw me enough 
time to speak.

Mr. Chairman. Sir. the discussbn is 
going on about fbods. It is the permanent 
problem of teuth India. Andhra Pradesh, 
Kamataka and Tamil Nadu in South India 
are affected by it every year. The Govem
ment may pay its attention to it but there is no 
permanent remedy for it. Hon. Members are 
saying that ft is a natural calamity, the Gov
emment shouU at bastadmit and recognise 
this facL Such demands are bmng made 
since the British rub. it is sad if the same 
state Gf affairs continues even after inde- 
perulence.

I would Hw to say that tt is usually tiw 
labourars,thafishsnnanandthepoorfannefB 
who suffar loss of iif« in such cyclones. TIm 
seatidas wash away thsir houses in vHlagaa. 
We have M  them at the meicy of Abnigh^ 
by hartxxvina the notion that it is a natural 
phenomenon. In such a phenomenon. 11» -
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c a l the saying lylar gsqra ham woh jaslHM
darad*------- Le. wa are dying and tiiqr are
making many, in South it is al coastal area, 
it has beoome a piaclioa there not to extend 
helptothoso wtw fall prey tothe wrath of the 
sea h is not desirable 9 such a situation 
continues. I have thrice iMen a Member of 
Legislaliva Assembly in Andhra Pradesh for 
15 long years. I have brouf^ this to ths 
notice of the State Gowemment. They ssy 
that ttw Union Government wriB provide as- 
sistance and we wiy malce a just distrtxition.
K it is Rs. 25 we «vi disUibute Rs. 70 and if it 
is Rs. 40 we wKt distribute Rs. 60. ft is due to 
thiscomputallonthatthese people are dying.
If only Andfua Pradesh is taken in to account, 
we see that one laMi and eighty thousand 
people have been rendered homeless. The 
Andhra Pradesh Government shouU un- 
deitakethe rehabilitation work llOpeople 
have died there. The rice crep in about 
2JSB.000 hedores ofiand has been de- 
stro)^. Keeping aB these thing in view. Rs. 
204 crores have been provided before the 
assessment was made. Our <̂ iief Minister 
had submiKed a memorandum to the hon. 
Prime Mnister. Shri P.V. Narasimha Rao. 
when he visfted NandyaL They demanded 
about Rs. 430 crores but the press reported 
thatthe Centre hasgranted Rs. 152 aores to 
aB the fiiree stales, it does not behold the 
CertfralGovemaieflllil adopts tfw approach 
do not mind i  you have become homeless 
we wifl provide you free ration. This should 
not hapfien. Therefore, I wM conclude after 
adding a word or two more.

I come from Nalgonda. in Telengana, 
wfthconsliuctionafpraiscisbalhonGodavari 
and Krishna in Naljionda district, no space is' 
leltinHarangal^lfarimnaBar.Mohboobnagar 
tUc. even for the cattle. Pochempet and 
Nagaiaiun Praiecis hawe been pending tor 
the last 25 years. Shriram Sagar project has 
been oonstniCted only from Godawari to 
WaiangaLBUtthe water is rwt being sijppBed 
to Naigondaandiri this wayaparticular area 
of Nalgonda is not being benefited thereby. 
ARhcugh a period of 25 years has elapsed 
but the problem has not been solved. Simi
larly, another problem isooming inthe way of 
pragreas and that is whether the left canal of 
Shri Salem Project shouid be devetoped as

mBayofBeng^ 
atunnel or asaMI irrigation prpjecL This way 
the woric has been hampered. The present 
situation is that the construction woric of the 
canal has been suspended in between. The 
work of digging Nallah has also been sus
pended and two sections of the subKfiviston 
have also been wound up.

Today. I ad«Bd a question in the House 
in this regard. I asked whether ai^ new 
pn^xnal has been received from this Gov
ernment of Andhra Pradesh, I was informed 
that no th ^  have not received any proposal 
if there was no new proposal, then wliy the 
work on this project as wefl as construction 
workof anuflah orthe woricof atunnel forthe 
dam was suspended half way between. This 
aspect was rwt discussed at aU. The Gov
ernment of Andlwa Pradesh says that they 
have approved the scheme' for the con- 
stnJCtkMiofthetunnelandfthasbeenrafened 
tothe Central Government fbrtiieir approve. 
In the Assemlily there, we got the reply that 
construction work can betaken i4> only after 
the approvsd of the Government On our 
arrival here, we came to know after enquky 
that they don’t have any scheme. If we kiok 
at afl these things in totality, we come to 
knowthatitiscieariy an irresponsibleattitude 
of the Central and the State GovemmenL

fwoiddHke to saqr through you that if the 
Govemmettt is really imerested in tiie de
velopment. it is necessary to make ar
rangements for water, fertisers and good 
quality seeds. But. the hon. Minister who is 
hoMing the portfbln of Agricufture does not 
seem to be txither about water, feftisera or 
good quafity seeds. He says that his portfolio 
is only Agricufture and he is tooking after 
agricufture atone. That is why all these 
problems are crapping up. Thera is no oo- 
orcfinafon anywhere. Co-onfination is not 
only essential to solve this pnMem b(A it is 
scientiRe too. ft is because of the careless
ness on the part Of Government thatthe 
problem of the project is not being solved. 
ProUem of feitifeera and seeds is there but 
nobody seems to be bothered about ft.

Therefore. I would request tlw Govem- 
mert through you to reaCae fts rssponstoflfty 
in order to solwa al these praUams. Had the
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Government reaKsed its responsibility, the 
situation would not havek>een like the present 
one. Somebody has k>st his house and 
somebody has k>st his crops because of 
floods. Later on the Gtovemment announces 
that it will provide one time meals and Rs. 
one crore to the State. If the Govemment 
puts before the public such kleas and does 
nothing practically, I believe that it is sheer 
inresponsibity on its part. Therefore, I ¥Vould 
appeal to the Govemment to assess the 
whole situation and conduct a sunrey in the 
coastal areas of South India wh»h are prone 
to cyck)nes and natural calamities to find a 
permanent solutbn of all the problems. The 
Govemment shouki partrcularly conskierto 
construct pucca houses under special 
schemes forthe people whose houses have 
t)een washed away by floods, bi this con
nection, I woni go Into details because there 
are other Memk>ers also who want to speak 
on this issue. With these words I thank you 
and conclude my speech.

lEngSsNl

SHRIBOLLA BULLIRAMAIAH (Eluru): 
Mr. Chairman Sir, the recent cydonk: foods 
from the Bay of Bertgal have affected the 
entire southem States - Andhra Pradesh, 
Tamilnadu and Karnataka. The mapr dam
age in AndhraPradesh, intheooastaldislrksis 
of West Godavari is one of the worst virhere 
the total area of paddy, just before harvest, 
has been damaged. Nearly seven lakh 
hectaresof paddy worth nearly600crores of 
nipees has been damaged. ThVs \s haispen- 
ing repeatedly spedallyintheooastaldistikte. 
In 1983, 1986 and 1989 and 1990 it hap- 
pened.ln1991 September also ¥ve had a big 
damage. Subsequently the early November 
heavy rain, just before harvesting again, has 
really caused tremendous amount of dam
age in the coastal distrkts cf East and West 
Godavari. Krishna and Guntur and NeHore.

The main remedy immediately that we 
can think of is the crop insurance, in a bt of 
areascrop insurance is net properly given to 
the farmers because it is onthe basis of 
MandaL If a part of the Mandalis not dam-
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aged, the crop insurance is not given and the 
farmers are affected.

In fact, only yesterday the MPsfrom the 
West Godavari distrrct abng with the ZUIa 
Parishad Chairman made a representatton 
to the Prime Minister who is also well aware 
ofthese areas. Hewassokindenoughtosay 
that he wouki do something in this matter

Forthe paddy that is damaged we made 
a request to the Food Corporatbnto see that 
they relax the present gukielines on mois
ture and cotour, so that at least they can help 
the farmers to some extent.

The other thing that we requested is that 
the toans which are already given to the 
farmers shouki be rescheduled and the fresh 
toans shouki be provided to them at least to 
devetop further agriculture in these areas. 
The Government can help them by giving 
some seed supply, fertilizers and vartous 
other inputs whtoh will be very useful for the 
farmers. Instead of giving any cash so that 
they also devetop certain crops to compen
sate a part of the toss whtoh they have 
incurred in these heavy cyclonk: damages.

Atong with paddy, the coastal districts 
also suffered in regard to banana and the 
small poultry farms, fish farms etc. Roads 
are also completely damaged. For all these 
things we n e ^  substantial amount of money 
from the Central Govemment. Whatever the 
Govemment of India is giving is only in the 
formof advance out of the Plan Expenditure, 
k is net really going to sewe the purpose. As 
oned ourMendshasTeques\ed,\tshou\dbe 
treated asanallional calamity and you shouki 
be able to provkie dkectly or through the 
Prime Minister’s Special Fund whatever is 
possible and see that the coastal districts are 
given some sort of a remedy.

The frequest cyctonm in these coastal 
districts also are causing a kit of havoc for 
the poor people who are not having any 
sheher. That is why we also requested that 
cyckxie relief shelters shoufcl be buHt atong 
the coastal distrtols of Andhra Pradesh and 
also In other parts of the southem States, so 
that during these frequent cyckmes the
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people gat some ralief and proisction.

In these various aspects the most im
portant thing is that the Food Corporation 
should help these people. Also the Crop 
Insurance norms should be relaxed and these 
people should be given special oonsUer- 
afion. The State Government has made a 
request for Rs. 86 crores. Because of the 
frequent cyclones - we had last year also - 
they want reschedufing of the loans and they 
«vont take back this amount So ultimate  ̂
they will not get anything out of it. in view of 
these things, there must be a special type of 
natural calamity fund whnh will come to the 
rescue of the State Government in these 
mtyor calamities. The Central Government 
shou W provMe sufficient funds for the repair 
of the roads, drainage and various other 
requirements of the coastal Districts. I hope 
the Government of India, throughthe Ministry 
of Agriculture will do something.

SHRID. PANDIAN (k^adras North): Mr. 
Chairman Sir, I come from Madras. Thedty 
of Madras is one of the worst affected areas 
in the recent cyckmk: floods. Of course, aH 
the other southemStates - Andhra Pradesh, 
Karnataka, apartofKerala-and Pondkiienry 
wifm also affected.

For the last 30 years I am Nving in 
Madras and altemately we are facing short
age of water in one year and fkxids in the 
next year. But this time the calamity has 
reached Hs peak and the damage caused by 
the storm and the floods was really immea- 
surtUe. I tNrtk the utMal asaassmant that 
ha» bMn maite Vs a Qiou u(ylwt-«silmato\.

Ihawetogotothe people becauseiwas 
eleciad by those people. Nearly 60 divisions 
out of ISO divisk>ns in the City of Madras 
ware submerged. It was k n e e -d ^  to neck- 
deep varyins from division to diviskin. For 
thefirattime,1heMembersofPartiainentand 
State Ministers had to go by boats to reach 
the people. In Madras it is unthinkableof. We 
used to dream of boats, but we ham never 
used them. For four days, we had to use 
boats to reach the people. Lakhs of people 
were marooned. Going by boats and offer- 
ing them a k>af of bread or one meal is only

U.^9^Z^SM<A)noeta cydonicstonn AOZ 
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an expresskm of sympathy and sofidarHy. It 
can never aleviate their sufferings. Forfbur 
days, electricity was cut. Why? As a pre
ventive measure they have cut down. There 
was no drinking wsOer facilities. They couW 
not step out of their houses to go to any 
grocery shop to buy their essentials. So, the 
sufferings can be imagined and that cannot 
be measured terms of money or put in 
words. As it is happening eveiy year, I ap
peal to the House - to all sectnns of the 
House. Members of Parliament of all the 
poiitk»l parties - that in times of calamity, we 
have to draw certain lessons and we have to 
take steps for immediate relief as well as to 
chaO( out a kmg term perspective to obviate 
the calamity and to reduce the damage that 
may occur. We can never imagine to stop 
and prevent the cyctonk: recurrence. It is 
beyond our limits. Atime may come when a 
scientist may be able to do it But, not in our 
life time. So, we have to plan out as to how 
to prevent and alleviate the sufferings that 
may t)e caused. This is nothing new, because 
we are experiencing this year after year. 
Ettwpal gas leakage and its suffering are 
extraordhiary phenomena and it rarely oc
curs again. But, the ftoods and droughts are 
a perennial one and officials know the 
gukieKnes as to how to tackle them. Yet, 
whenever they occur, then only the bureau
crats meet and start discussing as to how to 
give relief to the people. This departmental 
approach to the calamities must first be 
given up.

At the very outset - before enumerating 
thedamandsa^ the sufferings of the people 
Kk Madras,iaM a n d ^
people in other parte of India-1 wafltto make 
an appeal tothelMother-Membersfrom other 
polittoal parties, as ki the present context ki 
India, abnoetaiithemajorreaponsblepolitteal 
patties are k) power in one State orthe other; 
or they .share power in some States. 
Whenever a cdamity that strikes m e part of 
this country, should not the other States 
symboKOalV contribute and express their 
solMarity and sym|)athy for the affected 
people? wmi it not help promote nattonal 
IntegratkM) and a feeling of brotherliness? 
Instead of that, even while making a demand 
totheCentralGovemment, Iwas pained and
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surprised to see some Members speaking 
that TamMnadu had been given undue favour 
and others had been discriminated against

Even at the time of crisis, when the 
people are in tears, we want to take political 
milage out of this. I think this approach musi 
be given up. So, you may demand more. I do 
not want any special grant for Tamilnadu at 
the expense of my Andhra-brothers or 
Kamataka-bothers. And aid that may be 
given by the Central Government shouki be 
in proportbn to the damage suffered by each 
and every State and each and every area. 
We need not discriminate on that. Politk:al 
consideratk>ns need not creep into that.

I am surprised to find here only the 
Agriculture Minister sitting here and listening 
to us as if natural calamities concern only 
with Agriculture Department and all other 
departments are free from it. We all know 
that nature’s fury never discriminates be
tween this department and that department. 
It never folk>ws any partk:ular tragic rules. 
{kaerruptions) All the Departments have to 
be concerned about it. {interrupiions) I am 
thankful that some other Ministers are also 
here today.

MR. CHAff^MAN (Shri P.M. Sayeed): 
Hon. Member may address to the Chair. Do 
not indulge in this. Agriculture Minister is

(hterrupnons)

AN HON. MEMBER: There are four 
Ministers sitting here.

SHRI D. PANDIAN: i am thankful for 
that. My point is nature has affected in such 
a way that every aspect of Rfe has t>een 
affected anddisrupled. Particutarfy in Madras, 
the coastal road Rnking between the Madras 
port and the Madras reHneiy, fertilizers, the 
two thermal power statkins. is highly eroded 
and cut out Every rain cuts out and there is 
no finkage between these two places. Of 
course, the ciude is carried by pipelne. 
Wlienthe toad is disrupted, the k)rrles get

in Bay of Bengal 
affected because they carry the fuel. They 
carry the oil to the other distributing centres. 
It gels disrupted and it paralyses the entire 
traffic system throughout the State.

Whenever we approach the State 
Government and say; *Soil erosbn is there 
and ft is creeping into the city.* They say: *tt 
is for the Central Government to k>ok after 
the coasSal line and we do not know.” Of 
course, the Surface Minister must k>ok into 
that and see that it is permanently prevented 
because the dty is begifx eroded and you 
cannot take an easy approach to that ptcb- 
lem.

Similarly, in the dty where It is densely 
populated, the question of evacuatk>n is very 
diHicutt. Lakhs and lakhs of people cannot be 
evacuated. And where they to be put? it is 
very difficutt Fortunately our scientists must 
be congratulated in this respect, particularly 
the Space Department and the Science and 
Techncbgy Departments. They gave atimely 
warning - Meterok>gk:al Department in oar- 
tkxilar. Doordarshanandthe AIR also served 
the purpose and they must be congratulated. 
But conrespondingly, the other departments 
also must take the warning and carry the 
messageto the concerned people partk»lariy 
the fishermen because the fishermen are. 
for most part of the lives are on the seas. 
They do not see the TV or are in a positk>n to 
hear the Radb. The Fisheries Department 
must be able to aiert them in advance. When 
it is not done so, fishermen abngwith their 
boat are tosL You might have read in the 
papers that some were washed away to 
Bangladesh and they were in jaH. And they 
had to be rescued through the help of our 
Prime Minister - not because of their any 
fault. Bangladesh is not very near Madras. 
To such a vast distance, it tiaa carried away. 
At some such places, there must be some 
coordinatk>n between all these departments 
and Urt>an Devetopntent Department Unless 
there is coordinatksn and in-belween there is 
railway over-bridge and that is also damaged 
and to cross that railway bridge, we have to 
approach the Railway Department to get 
pennissbn to lay the road or sub-way or 
railway over-bric^ and al that So. there 
must be some ooordinaled effort between
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the Centre and the State and between all 
other departments put together.

You have to put all your heads together 
and look at it as a national problem and try to 
solve, it. give immediate relief and then take 
k>ng>term perspectives. Long term objectives 
must be there. Allmyfriends have demanded 
it. It is not only a questk>n of giving money, 
not only albting more and more money. 
Apart from that, important cities and State 
capitals and where it is densely populated, to 
save the lives of the people, the rain-drain 
canal system must be the concem of the 
Central Government as well as the State 
Govemment. It should not be left to the 
municipalities. Munk:ipalities cannot afford 
such a gigantic problem and finance will 
become very diffcult problem. At least we 
should take a lesson from this.

For the dty of Madras as well as for 
other major cities, this must be the first 
priority and the drain canal system shouki 
take first prk>rity and the Central Government 
shouki assist them property.

As far as rice is concerned, in Tamil 
Nadu, our rk»^rowing bowl was Thanjavur. 
And that was submerged. Adding to our 
injury, standing crops about to be han/ested 
were damaged. Therefore, it will take another 
three to four months to cultivate again and 
start the process. For that process, unless 
the Central Government comes forward with 
the supply of seeds, fertilizers and help for 
the reclamatk>n of the land, it may become 
very diffnult and we will not be able to 
contribute to natkmal food stock. Hence, in 
that perspective. I request you net to resort 
to the cut In the supply as announced earlier 
from 81 .OOOto60.000. but to continue 81.000 
tonnes to Tamil Nadu periodrcally. till we 
overcome the diffk»ilties and we are able to 
conditnn our land for recultivatk>n. Also, 
please see that the k>an is waived or at least 
re>scheduled in the case of fishermen and 
farmers. When I say farmers. I woukJ fike to 
addonepoint in that respect Let us not go by 
the criteria of small, marginal and big farm
ers because nature has punished all. Ev
erybody shouM be helped. You shouM ren
der all possblehelpto the StateGovemmenL
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On behalf of the Tamil Nadu Govem
ment I am happy to say that we were the first 
to effer some relief to the Uttar Pradesh 
earthquake victims. Thereby, we expressed 
our solklarity and we expect such a solkiarity 
now from all other States. Our Chief Minister 
has taken extraordinary measures in giving 
relief to Tamil Nadu p e ^ e  and we hope the 
Central Government also will be kind enough 
to come forward with all the help that is 
necessary.

[Translation]

DR. S.P. YADAV (Sambh^l): Mr. Chair
man. Sir. today, under rule 193 the situatbn 
arising out of the recent cydone and fkx>ds 
in the Bay of Bengal is t>eing discussed. It is 
not the problem of a particular area but it 
concerns the entire country. In all the States 
of the North India, whether it is Uttar Pradesh 
or Bihar and in North Eastem States, the 
conditk>n of fkxxis is extremely hon'ible. As 
soon as the summer months are over and 
the month of July begins, one wekx>mes 
even a single drop of rain as a relief from the 
scorching heat of thesummer months. But at 
the same time even thought of fury of fkxxJs 
creates panic in the minds of the people. The 
people living in fkxxi prone areas are aware 
of the wrath of fkxxis especially by Ganges 
in Uttar Pradesh. Is the Govemment unaware 
of all this? Schemes are formulated, funds 
are alkx:ated and claims to control floods are 
also made but the questk>n as to how the 
fkx)ds woukJ actually be brought under control 
is not given serious thought at all?

There wasaHassanpurdam inthei 
which I am representing. The dams oouM not 
resist thefloods in the Ganges and engineers 
prepared a scheme to raise embankments 
to prevent fkxxis. The embankments were 
resist towards east But there was appre- 
hensk>n of erosion in the north. Embankments 
were constructed at one place and erosk>n 
was taking place on the other. The problem 
at present is not how to find a sokitkxi. 
problem is whether any sohitkm is possible 
or not In this House. I urge upon ttie Gov
emment to find a solution to this grave 
problem. Let us see the other countries, how 
they have been able tofind a solutbn to their
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problems. Egypt and Isreal have converted 
their deserts into green fields, Chine has 
controlled its furious rivers but in India only 
schemes are made which remain only on 
paper. The biggest reason behind all this is 
the growing corruption in the country. Sir, the 
con'uption is so much deep rooted that the 
engineers have bungled away-croresrof ru
pees in the construction work of Hassanpur 
dam. I have subnTiited the Report to the 
Gtovernment of Uttar Pradesh. In our Badaun 
district there is a small Tehsil known as 
Gunnaur. In that areathe bank of riverGanges 
was being eroded. At that time, 1 sent a 
telegram to the Chief Minister and told him in 
every way that there is erosion whk;h may 
result in the loss of life and property. Nobody 
bothered. No Minister bothers to pay a visit 
to a place where there was every appre
hension of toss of life and property. They 
believe In feasting and meetings. They do 
not do proper implementation. What is es
sentially required is not being done. The 
Minister of State for Water Resources had 
said two year years back that Rs. 768 crore 
are being spent every year to control fbods. 
May I know for how many years this money 
will continued to be wasted. So much of 
money has been wasted during the last 25 
years and it is not known how much money 
wouki be wasted in future and how long the 
calamity of ftoods would continue to be a 
cause of worry for we people, lurge upon the 
Government in this House that a law provkiing 
for relief measures for drought and flavors 
should be made. There should be a fixed 
policy to clarry out the relief work. Ftood 
Control Corporation or Commission should 
be constituted. I also urge upon the Gov- 
emment that the ftoods shouki be conskiered 
a nattonal problem and not the problem of 
the States. When the Government makes 
allocation of funds it is gukied by the political 
considerattons. i.e., if Uttar Pradesh is ruled 
by B.J.P. it will get lesser funds, similarly if 
Bihar is ruled by the Janata Dal Govemment 
it will also get less funds. The Central Gov
ernment should conskier this problem seri
ously. There should be proper and timely 
maintenance and repairs of brkiges and 
dames. The repairs are undertaken only

in Bay of Bengal 
when there is eroston and everything is lost 
in ftoods while it is known beforehand that 
there is apprehenstoh of ftoods. Whenever 
there are ftoods in future, nearly one thou
sand villages of Moradabad and Badaun 
distrtots will be affected because of erosion. 
But the Government does not pay any at- 
tentton to the repairs of the dam. When there 
are floods or rains, milltons and crores of 
rupees would be given for the maintenance 
of the dam but when there is a discusston in 
the house it is never taken sertously. I would 
suggest that when there is any discusston in 
the House, the points should be noted and 
remedial measures should be taken keeping 
those points in view. I would suggest that 
misuse of funds should be prevented and 
attention should be paid to the area eroded 
by the floods.

The recovery of land revenue from the 
people who have been rendered landless 
because of floods, etc. should be waived. It 
is observed that land revenue is realized 
even from those people whose land has 
been eroded by the ttoods in the Ganges. 
Therefore, through you. I would only say that 
this problems should be consklered a national 
problem and a special legislation may be 
passed so that this type of severe problem of 
the country is solved.

SHRI K.P. SINGH DEO(Dhenkenal): 
Mr. Chairman, Sir, we are extremely thankful 
to the hon. Minister for Agrtoutture for having 
given his suomofuStatement on the cyctone 
of 12th November whtoh has induced this 
discusston. In his statement, he has men
tioned that he did visit certain States. In his 
statement, he has menttoned: "There was a 
heavy to very heavy rainfall over coastal 
areas of Tamil Nadu, Andhra Pradesh and 
the Unton Ten'itory of Pondtoherry. Under its 
influence, widespread rains were experi
enced in parts of the States of Kerala, 
Kamataka, Madhya Pradesh. Orissa and 
Maharashtra”

The discusston here is on the cyctonto 
storm in the Bay of Bengal and I do believe 
Orissa and West Bengal are on the coast of 
Bay of Bengal. I do hope that he will also pay 
us a visit, although his able Minister of State.
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Shri K.C. Lenka, did have an occasion to visit 
Orissa during the floods of July in spitMf the 
fact that the State administration was not 
keen that the Minister of State should visit. 
So. in spite of their advice and after repeated 
telephone calls, Shri Lenka did visit and till 
now - although, the floods came in July - not 
much restoration has been done to com
munication or to the houses which had been 
washed away and especially the affected 
persons were the Weaker sections of the 
society, the scheduled castes and the 
scheduled tribes.

Sir, in his sue motu statement, the hon. 
Minister for agriculture has mentioned this. 
“As desired by the Prime Minister, he visited 
certain States.” He has also mentioned this. 
"Relief work has been left totally under the 
Chief Secretaries of the States who are 
competent to decide on all matters connected 
with the relief expenditure, including the 
norms of assistance/’’ He also says: 'There 
is a Calamity Relief Fund which was created 
on the 1st of April, 1990.” That was an all 
fools’ day! He expect^rthat States should 
mange their own relief operations without 
any help.

I come from a maritiem State that is 
Orissa. Over the last twentyfive years, as 
you will bear me out, when we both came 
here as youngsters, not a single year has 
passed when we have not, at least twice in a 
year, discussed the phenomenon of cyclone, 
floods and droughts. As far as my State, 
Orissa is concerned, these three phenomena 
were the constant companion that Orissa 
had. Therefore, since other hon. Members 
have highlighted the problems of their States,
I would like to confine myself to the cyclone 
and floods of Orissa. I quote from a copy of 
a signal sent to the Joint Secretary (Agri
culture), Krishi Bhavan by the Additionkl 
Secretary (Revenue), Government of Orissa. 
The message number is 52953. In 1990-91, 
in floods, the lives lost were 133 human and 
29,692 cattle. Private houses damaged were 
21,902. The cultivated areas affected were
4.62,000 hectares. The total cultivated land 
sand cast were 17,156 hectares-And public 
properties worth Rs. 18.144 lakh-were 
damaged.

14,1913 {SAKA)recent cyclonic storm 410 
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Due to cyclone and hailstorm, the lives 
lost were, five human and 128 cattle. Private 
houses damaged were 31,024 and a public 
property worth Rs. 18 lakh were damaged.

16.00 hrs.

In 1990 also there was a severe floods 
which was ably initiated by my friend Mr. 
Gopti Nath Gajapathi yesterday. The then 
Prime Minister, Shri Chandra Shekkar, after 
visiting the area, had promised to give Rs.50 
crores againstthe damage of Rs. 348 crores. 
The Government of Orissa also submitted a 
memoranda in this regard. Rs. 50 crore has 
yet to reach; that was last year.

This year, when our hon Prime Minister, 
Shri P.V. Narasimha Rao, went to Orissa the 
Government of Orissa and the Revenue 
Department also submitted a memorandum 
to Shri Narasimha Raoji.Againstthe damage 
of Rs.249 crores, he had promised to give 
Rs. 35 crores. We are not aware if that 
amount has reached Orissa. We are greatful, 
if the hon. minister of State, who is repre
senting his senior Minister here, would en
lighten us whether that money has reached; 
if not, when it will reach. I come from Orissa 
and Orissa was the last child of development. 
Orissa kept on fighting the Britishers till the 
1803 when the rest of India was capitulated. 
And therefore the development started only 
after 1803.

We have 41 per cent population of the 
SC&ST in a population of 3.19 crores. Our 
marginal and small farmers constitute about 
80 per cent of the population; 75 per cent of 
the work force depend on agriculture; two- 
thirds of the State’s income comes from the 
agriculture. So, with a shrinking capital base 
or tax base, Orissa cannot be expected to 
tackle such calamities and disasters ;like 
floods and cyclones and drought which 
happen simultaneously oneafterthe other in 
the same year for the last 27 years from
1924.

1954 flood woke up the Government of 
India and the Parliament; and from 1954, 
floods have become a national problem. My 

' State. Orissa has been projecting its cases
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before the Finance Commission; and the
Ninth Finance Commission ably led by our
hon, colleague Shri N K P Salve did visit
Orissa where all the Members of Parliament
and the State Government had brought to
the notice of the Commission the various
formulas, Gadgil Formula, modified Gadgil
Formula. consensus, come what may have
not been able to bring down the disparity and
the imbalance between the developed States
and the poor States like Orissa, Hajasthan,
Assam, Bihar and Uttar Pradesh. But, so far,
none of these formulas have been able ;0
help Orissa; and this suo motu statement of
our Agricultural Minister also refers to the
Ninth Finance Commission. As a result of
these calamities, the relief fund has been
created from which a State like Orissa, which
has no tax base of it own, is supposed to
mitigate the sufferings and to look after the
relief works.

It is very interesting to note the all India
figures for flood damage., Here I quote from
a book -"Forest Environment Tribal Economy"
by Indian Social Institute. The total area
aflected from 1953 to 1981 is 235.6 million
hectares; average 8.8 million hectares. The
total population involved is 795 millions; and
if you see from year to year you will find that
the First Five Year Plan, the Central
Government's assistance released to the
States for floods and other calamities was
RS.5.64 crores: in the second five year plan
it was Rs. 7.71 crores: in the Third Five Year
Pian, it was Rs. 6.41 crores; in the Fourth
Five Year Plan,it was Rs. 239.59 crores; in
Iha Five Year Plan. it was RS.130 croras: in
the Sixth r;ve Year Plan, it was Rs.558.39
crores; in the Seventh Five Year Plan, it was
Rs. 1027.25 crores: and in the year 1986-87,
it was approximately Rs.1200 crores.

At a time when the rain fall pattern is the
S3MQ,at a time, when the Ministryof Irrigation,
the Central Water Power Commission, have
taken various steps, have set up various
committees. high level committees, extra
hioh level committees, special committees,
e:pert committees, flood commission, na-
tional board for flood commission, the entire
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gamut, still the fact remains that more and
more land is coming under the floods and
cyclone more and more reiief, which is non-
plan in nature is being given out as a dole
and yet we have not been able to harness
our immense water resources; and because
of de afforestation, siltation problem, soil
erosion, the same pattern of rain taill, which
is going on for the last 30 years, the incidence
of ~bods from 1954 has been on the increase.

The same pattern of rainfall has been
going onforths last30years butthe incidence
offloodsfrom 1954 has been onthe increased
in spite of all these efforts. Therefore, the
State Governments, including my State
Government, which have been projecting
various iriigation projects, medium and major,
to husband these water resources, have to
be helped and that would go a long way in
reducing the incidence of floods because if
you train the rivers, if you husband the water
resources that will help irrigation.

My State Government has asked for
Rs.2237 crores for the eighth Plan.

I would also agree with my friend D.
Pandian that the/agriculture Ministry should
not be the only Ministry concerned with cy-
clones or floods or drought, because the
primary interest of the Agriculture Ministry is
food production. The hon. minister for Ag-
riculture gave the statement because he
was concerned with food production and
agriculture. In floods and cyclones the first
victim is agriculture land it because salire
and gets sensitised and at the same time the
standing crops get damaged.

i do not want to give the various figures.
I have already given enough figures toad as
for thought. The only request that we make
to the Agriculture Ministry in this respect is to
play a useful and catalytic role. If it can
coordinate and get the other Ministries of the
Government of Indian together, itwould better
because it is a joint responsibility of the
Government to see that the various irrigation
projects, the various flood control measures,
the various anti-erosion measures are given
effective and speedy implementation.
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special mentions, these large scale migra-
tions are taking j:.I;"1.f~e.The Agriculture Min-
istry cannot sit tight and say that they are
watching the situation. It should not be
compared to the saying that white Rome 'fl'~S

burning Nero was fiddling. The Agricultur~
Ministry cannot be a silent spectator The
relief measures are extremely tardes. There
is no restoration of the agricultural land, The
protection embankments. which have been
breached have to be strengthened. Some
positive messures must be taken like affor-
estation of the embankments of the dam
areas, and the medium and major dam ar-
eas, and also expeditious clearance and
massive investment to harness and to hus-
band our water resources which are plenty in
Orissa, have to be taken.

Flood situation caused by
Especially for States which have been

backward, which do no! have a tax base and
\/ do not have the base for raising resources

for a large individual developmenta! plan,
the Agriculture Ministry should act as a
catalyst because it concerns the food scar-
city in this country, it concerns the agriculture
of this country and it concerns the agricultural
output in this country.

Some of the people who were the worst
affected are the wea~er sections of the so-
ciety and sufficient funds should be advanced
to them. Till now there have been two inci-
dents of floods and cyclones in July and
August. I was myself affected because my
elections were there during that time and
there was no turn out, hardly 50 per cent of
the people came to vote because of the
cyclone of 12th November. Till now only two
orthree days' relief has been given to certain
villaqss, real damage, there was no money
'with the State Government. Where there
vtes no damage, due to certain partisan

~ attitudes of the district or State administra-
tion, relief has been given. But' knew that for
sure and I speak with all emphasis at my
command without any fear of contradiction
that for the last three months roads have not
been restored, some of the developmental
schemes have not been given effect to, the
Jawahar Rozgar Yojnana and the rural
development shcernes are not being imple-
mented, roads could not be constructed nor
are they repaired. I need not sa)' that when
communications are afiected the public.
Distribution System also fails. And in spite of

-".,; the fact that the Union Government has been
giving everything whaiever has been de-
manded by tlie State Government, yet the

>, things are not reaching the people because
the funds are not available for restoration

- work, whether it is the embankment schemes,
or the flood central schemes or the soil
conservation schemes. There is no gainfui
implement and lots of standing crops are

:---{_ damaged and the people do not have any
other alternative means of livelihood and
they have to migrate. Large scale migration
started.

As mentioned by my celieagues yes-
terday during the Zero Hour and also during

Sir", Iam grateful to you for having given
me an opportunity to speak on this important
matter. It is a national problem. it should not
be left to the State Govemments alone to try
to give relief and to rehabilitate the people.
As it is a national problem, it has to be tackled
nationally.

The people must be saved from their
suffering and misery. And for thls, the Agri-
cultures Ministry will have to find the ways
and means. And just giving us homily of the
type "that we are watching and we have
advised the various State Governments" is
not going to solve the problem because most
of the State Governments, specla'ly thc ~tate
Governments like Orissa, does not have the
capacity even to contribute 20 per cent to
Jawahar Rozgar Yojana work. And where
will it get Rs.239 crores Ior flood and cyclone
relief when it has not been able to do so \f,-hen
the tlocd and cyclone reiief work wa::, un-
dertaken in 1990? Therefore, we are in a
very Catch 22 situation. We want 10 do some
work forthe people and the poor and weaker
sections of the society require gainful em-
ployment. For preventing future floods and
future cyclones, the only means is to husband
the water resources and to create affores-
tation because cyclones occur due to low
pressure and high pressure winds Any el-
ementary student of Geography knows i:·Il~'.

Therefore, it is only by having altores-
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tation, by soil conservation and by 
husbanding of water resources, you can 
minimise the intensity and severity of the 
floods, you can minimise the incidents of 
floods and the severity of the cyclone.

SHRI LO KAN ATH  C H O U D H U R Y  
(Jagatsinghpur): Mr. Chairman, Sir, we are 
specificaliy discussing the cyclone and floods 
of Tamil Nadu, Andhra Pradesh and 
Karnataka.

We had discussed in this House about 
Orissa’ floods in the last session. When 
Orissa floods was discussed in this House, I 
raised a point that after the 9th Finance 
Commission’s recommendations, the Cen
tre has fixed a limit by which the centre gives 
two third and one third will be contributed by 
the State. I think, this formula is inhumane. I 
am saying ‘inhumane’ because the Central 
Government is sticking up to this formula 
and they think that they have no business to 
see the actual realities as to what has hap
pened and as to how to mitigate the suffer
ings of the people. And that is why, when 
Orissa ftood was discussed in this House, I 
raised this point. There are certain calamities, 
which any State cannot be met within their 
limit. Therefore, the Centre must contribute 
and this should be treated as a national 
calamity. So, treating it as a national calamity, 
give up the formula given by the 9th Finance 
Commission. Now that is the real issue which 
the Government should take note of. I know 
about the condition of the Orissa people, 
v/ho were affected during the July floods. 
Nothing has been done. And the people are 
still lying under the sky because their lands 
were sand-casted and nothing has been 
done. Now, the Prime Minister, who was kind 
enough to visit Orissa, promised certain extra 
help. But I think, no help has been given so 
far. So. same thing will happen lo our 
brethren Andhra Pradesh, Tamil Nadu 
and elsewhere. So.this‘’LakshmanaRekha” 
should be removed. And whether this has 
occured in Tamil Nadu or Andhra Pradesh or 
Orissa, the actual damage that has caused 
should be taken into consideration. And the 
Centre must contribute to them, at least to

in Bay of Bengal 
establish norma! We. If this is not done by the 
Centre, it is no use of discussing this in 
Parliament because virtually the discussbn 
only remains a discussion. I have seen that 
we go on discussing and the Government 
sticks to certain formulae, does not take 
people's sufferings into consideration. And 
the same thing is happening in Uttar Kashi 
today. I urge upon the Government to see 
that these formulae should not be the 
guideline. The real suffering of the people 
should be taken into consideration. Some 
formulae should be evolved to helpthe people 
in distress.

He has already mentioned that when 
Shri Chander Shekhar was the Prime Min
ister, he went to Orissa. He was very much 
moved and promised an amount of Rs.50 
crores. But that Rs. 50 crores never reached 
Orissa. It was only through some accounting 
process that it was adjusted. So also the 
present Prime Minister went to Orissa. He 
promised an amount of Rs. 35 crores. That 
is not beyond the formula. But the money 
has not reached Orissa. These are the things 
which I want to remind the Agriculture Min
istry to do it.

There are certain areas in this country 
where cyclones have become a regular 
feature. In this House, a year back, we had 
discussed the Andhra situation. You know 
what damages it had done in Andhra. So 
cyclones have gradually become a regular 
feature. Last time when it was discussed, I 
said that there should be some central au
thority. The areas affected by cyclone should 
be identified. And once in a private discus
sion the Prime Minister told me - 1 agree with 
that point - that there are States like Andhra, 
Tamil Nadu, Orissa and West Bengal which 
are always affected by cyclones and the 
economy gets devastated. So these areas 
should be treated as special areas and the 
central authority should be created. The 
work of that central authority will be to' 
minimise the affect of cyclone and flood. 
They should plan out. The Centre should put 
money with that central authority to see that 
the affect is minimised.To minimise it many 
things are required. Take the case of f bods. 
So far as Orissa is concerned, now the rivers
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are already silted up and the present protec
tive embankments are not enough to control 
floods. Either you have to find some new 
ways or to raise the embankments. The 
inore you raise the embankments, the more 
the rivers are silted. So that will not solve the 
problem. So to solvef e problem as it stands 
today, a new understanding is necessary. 
And that new understanding should be to 
take the rivers’ environmental position and 
other things into consideration and find out 
some new ways to control it in order to 
minimise the affects of it. Otherwise, in the 
coming days more floods arid cyclones will 
be there.

To sum up, my two points are - the 
Centre should not stick to the formula. The 
grants should be made after taking the suf
fering of the people into conskJeration. Create 
3 central authority with sufficient funds to 
minimise the affect of floods and cyclones so 
that the people will not suffer as they are 
suffering now.

SHRI B. AKBER PASHA (VELLORE): 
Mr. Chairman, before November, the Tamil 
Nadu was reeling under a very bad situation 
of no water even for drinking 
purposes.Though we have been clamouring 
for water from our beighbouring State, God 
has given plenty of water but along with 
came this calamity. Lots of people had put up 
their houses in canals, in places where water 
normally used to flow and those houses got 
totally washed-off. The two places of my 
Constituency, that is Veltore, were badly 
aff ecled, that is, Gudiyatnam and Pernambut. 
Soon after the floods, I joined the convey of 
Shri G.Vishwanathan, the Minister of Gov
ernment of Tamil Nadu, the District Collec
tor, the Tehsildar and all other people. They 
came with Rupees, four hundred for each 
family, whose houses were washed away, 
f ive kgs of rice and some sarees and dhoties. 
These were distributed. But the plight of the 
flood was so bad that in Perumbut I coukJ see 
a vast devastation. The flood was so huge 
that a bus was completely washed away in 
the river, ft got totally burried under the sand. 
People were trying to tocate where the bus 
had gone. This much was the calamity.
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Yesterday, Shri K.V. Thangka Balu gave 
about Rs.390 crores as an estimate of 
damage of crops and the houses that got 
washed away the roads that got breached 
and the bridges that gave away in the whole 
of Tamil Nadu.

Now, I find that the Calamity Relief Fund 
has sanctioned Rs. 39 crores for Tamil Nadu 
exactly ten percent what Shri K.V. Thangka 
Balu was demanding yesterday. Yesterday, 
I got a letter from our Prime Minister. On my 
representation, he was able to write a letter 
to me in a sealed cover stv̂ ting that from out 
of the Prime Minister's Relief fund, he is 
releasing Rs. 40 lakhs for the whole of Tamil 
Nadu whereas my estimate for the damages 
to my Constitutency is Rs. 90 lakhs for these 
two places that is Gudiyatham and 
Pernambut. But, here he gives about Rs. 40 
lakhs for the whole of Tamil Nadu. The total 
estimated rain during this calamity period is 
2800 MM, which is copious rain. I am told we 
got such rain thirty five years back. After this, 
we felt happy that drinking water problem will 
not be felt for another two years. But, for this 
calamity, we have to appeal to the Govern
ment and the Agriculture Minister to take 
care and see that immediate relief works 
should be provided.

So many hon. Members spoke about 
waiving of the loans which the farmers took 
because they lost all crops. I could not see 
any crop in some other fields. The sand has 
taken the place of a crop. This will be a very 
difficult problem for the agriculturists to re
move sand and bring the plot fit for 
cultivation.When we went in a convoy along 
with the State Minister of Tamil Nadu along 
with other persons to so many places, we 
have to go round and round because the 
roads were cut. We could not reach 
straightaway. In some other places, we have 
to walk as some bridges were cut away. In 
some places lakes for cut off. The much 
needed water— on which the farmers depend 
upon for the whole year for the irrigation 
purposes— has also been lost. But the dam 
has to be repaired and we have to wait for 
monsoon to fill it up. I therefore, request the 
Government to comeforward with morefunds
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for relief work the 39 crores allow are insuf- 
fident. These are very peculiar and very 
pHiable conditions. Most of the sufferers are 
vefy poor people, especially the farmers and 
the harijans. Most of the harijans have lost 
the'r houses. These things have to be taken 
ca/o of by the Government.

The Government has announced a re
lief of Rs.39 crores. The amount of Rs 9 
crores has alresdy been distribiuted and the 
balance of Rs. 30 crores is yet to be distrib
uted. i am told that 25 per cent of the relief is 
the share of the State Government and the 
remaining 75 per cent is the share of the 
Centra) Government. This has to be released 
as soon as possfoie. The more important 
thing is that tli6 distributbn should be prop
erly done.

I will tell one example. After my visit to 
these affected places, some meetings were 
he*d and in those meetings some of the 
peop!̂ ? caiamoured that they have not qot 
the money fuiiy. The amount of Rs. 400 
which was distributed in a cover was correctly 
put to those people who got it in the presence 
of the hen. Minister. But, people who went 
later to receive the money, got less of it and 
some portion of it was cut away by the 
officials there.

I. therefore, request the Government to 
take care of the distribution measures also 
and to see that these people get the remedial 
measures as soon as possible.

SHRI K.P. REDD AIAH YADAV 
(Machilipatnam): Sir. I am very much thank
ful to the hon. Speaker who has directed the 
Agriculture Minister to go and visit the ftood 
affected States of Andhra Pradesh. Tamil 
Nadu and Karnataka, as a result of whk:h 
this discussion is talcing place today. My 
senior colleagues, Shri K.P. Singh Deo. Shrl 
D. Pandian, Shri Lokanath Chaudhary and 
other hon. Members have given the detailed 
report of the three fkx>d-affected States. By 
and large, they have brought out such things 
regarding the permanent relief fund, com
prehensive insurance polrcy for crops, cattle.

in Bay of Bengal 
sheep, poultry etc.. Janata insurance, ma
chinery for relief in case of natural calamities 
etc. I am not going into the details of all those 
things because these are the main points 
that are brought out for the consideration by 
the Central Govemment as well as by the 
State Govemment.

tt is an unfortunate situation in Andhra 
Pradesh and Tamil Nadu. In the year 1989 
when Shri V.P. Singh was the Prime Minis
ter. he and Dr. Chenna Reddy - Who was the 
Chief Minister of Andhra Pradesh - visited 
Machilipatnam when severe cyclone has 
completely damaged the coastal area of 
Andhra Pradesh. At that time the hon. Prime 
Minister declared that it should be treated as 
a natrual calamity and he had sanctioned 
Rs. 84 crores.

Sir. I may mention that when natural 
calamity !ike drought occured in Rajasthan. 
Bihar and other places, for three years it was 
treated as natural calamity and whatever 
was the expenditure that had to be incurred, 
was completely borne by the Government of 
India. But in the case of Andhra Pradesh, 
after the grant of Rs. 84 crores. not even a 
single naya paisa was sent by the Central 
Government. All of a sudden, in November 
last, the flood and cyclone have affected the 
farmersofthecoastalareaof Andhra Pradesh 
in a very bad way.

Sir. even Mr. Chenna Reddy has 
visualised a plan that wahtever may be the 
case, either the Central Government or the 
State Government may bear the subsidy, 
but the farmers should get it. We have to give 
a minimum of Rs. 685 per hectare as subskJy 
to the affected farmers of any area in Andhra 
Pradesh or Tamil Nadu. But that also has not 
been paid.

MR. CHAIRMAN: Mr. Reddaiah, you 
may please resumes your seat for a moment 
because there is going to be a Statement by 
the hon. Home Minister. Shri S.B. Chavan on 
the restructuring of Govemmental set-up in 
Delhi.
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STATEMENT BY MINISTER

Restructuring of Govemmant sat-up \n 
Delhi

[Engiish]

THE MINISTER OF HOME AFFAIRS 
(SHR! S B . CHAVAN): Sir. As the Hon’ble 
Members are aware, the Government of 
India had set up a Committee in December. 
1987, to go Into the issues connected with 
the administration of Union Territory of Delhi. 
The Committee submitted its report in De- 
c .̂mber, 1989, The Government have de
cided to retain Delhi as a Union Territory with 
Legislative Assembly and a Council of 
Ministers and with appropriate powers and 
status broadly on the lines of the recommen
dations of the Committee. The Government 
is keen to implement the decision on the 
future Governmental set-up for Deihi. To
wards this end, I propose to introduce and 
get passed, if possible, the necessary Con
stitution Amendment Bill and the legislation 
10 bring in the new Governmental s,et up for 
Delhi in Parliamentduring the current session. 
Every effort will be made to hold elections to 
the new legislative body in about 6 to 8 
months after the enactment of necessary 
legislation and on the basis of fresh delimi
tation of constituencies.

ITransiationJ

SHRI MADANLAL KHUFIANA (South 
Delhi): The hon. Minister may announce the 
date. (Intenuptions)

[Engh'sh]

MR. CHAIRMAN: Mr. Khurana. after 
the Statement there is no question to be 
asked. Now. Mr. Reddaiah may continue.

{Intenuptions)

SHRI UVL K. ADVANI (Gandhi Nagar): 
Sir. \ rise on something else, not about the 
Statement.
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I raised it in the morning and the Home 
Minister should apprise us as to when the 
discussbn on Meghalaya has to be taken up 
in this House because the other day we were 
told that they would be awaiting a report from 
the Governor and therefore, discussions 
could not be held that day. I have seen the 
reports in the press quoting the Governor as 
having told some of the M.LAs. who met 
there that he has already sent a report, on 1st.

SHRI S.B. CHAVAN: Sir. we have re
ceived the reportof thegovernor this morning.
I have got the copy of the Governor's report 
this morning, but since the Prime Minister of 
Nepal is visiting India on an official visit and 
the Prime Minister is busy. I will have to put 
the report before the Council of Ministers 
and seek their instructions. Thereafter, we 
can bring It before this house, {interruptions)

SHRI A. CHARLES (Trivandrum): Sir. 
they are thinking that they are having some 
credit for it. But the credit should go to the 
Government because the Committee was 
appointed in 1987 by the Congress Gov
ernment and the decision has also been 
taken by the Congress Government, [ in t e r -  

njpthns)

MR. CHAIRMAN: The convention of 
this House is, aher any statement by the 
Minister, there is no discussion on it. Now. 
what is belore us is discussion on the flood 
situation and cyclone.

Mr. Reddai&h will continue now. 

[Translation]

SHRI KALKADAS (Karol Bagh): I Would 
like to know from the hon. Minister as to 
whteh year’s census wouW be the basis for 
electbns. ( Interruptions) Will the constitution 
also be amended? {Intenuptions) The cen
sus figures are not available yet. Will there 
be any constitution amendment? {Interrupt 
tions)

MR. CHAIRMAN: Now the Home Min
ister has given a statement. We should thank 
him. When the Minister makes a statement, 
it is not discussed further.
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(intenruptions)

SHRIKALKA DAS: May I know whether 
constitution could be amendment on the 
basis of census of 1991. {intenruptions)
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bring forward a Cohstitutionai Amendment 
Bill. You have every scope to say anything 
about H at the appropriate time. Now, let us 
continue with the Discussion under rules 
193.

MR. CHAIRMAN: Be seated please.

[Intenruptions)

MR. CHAIRMAN: You are not a new 
Member of this House. You are an experi
enced Member. There Is a practice in the 
House that no discussion is held after the 
Ministers statement. It is not good to ask 
questions after giving thanks or congratula
tions.

(Intemptions)

SHRI KALKA DAS: Many a time a state
ment has been folbwed by clarifk:ation. We 
can see the record of the proceedings of this 
House, (intem^tions)

SHRI SAJJAN KUMAR (Outer Delhi): 
The People of Delhi have continuously been 
demanding a Legislative Assembly for Delhi 
for the last so many years. The BJP had 
extended support to the Governments of 
Shri V.P. Singh and Shri Morarji bhai also. In 
spite of persistent demands, they failed to 
give Legislative Assembly to Delhi. I would 
congratulate the Central Government and 
the hon. Home Minister. (Interruptions)

MR. CHAIRMAN: Please take yourseat.

(intenuptions)

SHRI SAJJAN KUMAR: The Govem- 
ment headed by Shri Rajiv Gandhi had formed 
a committee. {Interruptions)

What your Government coukJ not do it in 
one and a half year we have done in six 
months. {Intenvptions)

[English]

MR. CHAIRMAN: When I am standing, 
you shouki resume your seat. He has al
ready in his statement saM that he is going to

{Interruptions)

SHRI SRIKSNTA JENA (Cuttack): Mr. 
Chairman, I would like to know from the hon. 
Member who is praising the Government on 
behalf of the Congress Party about the 
committee which was set up. When was it set 
up and by whom it was set up and whether 
this Government is accepting the recom- 
mendatbns of the committee set up by the V. 
P. Singh Govemment. {Intenuptions)

You are completely mistaken. You have 
little understanding about the Committee 
which has been finalised and set up by the 
Janata Dal Government during Shri V. P. 
Singh regime. {Interruptions)

MR. CHAIRMAN: Now if you go on 
speaking, I will say that it will not go on 
record.

16.41 hrs.

DISCUSSION UNDER RULE 193

Fk>od situatton caused by recent 
cyclonic strom in Bay of Bengal—

CONTD.

[EngKsh]

SHRI K. P. REDDAIAH YADAV: During 
the first cycbne, the Central Govemment 
has not paki anything except Rs. 84 crores 
and crores and unfortunately the second 
cydone has devastated all the standing crops 
in Andhra pradesh. By 18th November, nea'riy 
20 per cent of the standing crops were cut 
and another 80 percent of the standing crops 
are completely damaged or partially dam
aged. {Interruptions) Innumerable tosses 
have been faced by the farmers of Andhra 
Pradesh.
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I want to bring it to tlie notice of the 
Central Gk)vemment for its indulgence to 
advise the State Government. Although the 
Central and the State Government have said 
that the funds are limited, the cyclones are 
definite. Therefore, we have to find out a via 
media and some remedial measures. State 
Governments should also take responsibil
ity in maintnlning the irrigatbn and drainage 
systems.

In this connection, through you, I want to 
specifically bring to the notice of the hon. 
Ministerthat during 1990-91 underthe Chief 
Ministership of Dr. Chenna Reddy, Andhra 
Pradesh, he has obtained Rs.700 crores for 
drainage works from the Worid Bank. One 
year has already passed. He has spent 
nearly Rs. 120 crores in the first year and this 
agreement with the WorkI Bank is for three 
years. In coastal districts, all the Rs. 700 
crores Is to be spent in three consecutive 
years. What happened to it? Andhra Pradesh 
Is facing severe drought, flood situation and 
in Krishna and Godavari and coastal districts, 
the Government of Andhra Pradesh is re
luctant to give water for the second crop. The 
reason given by the Andhra Pradesh Gov- 
ornment is that the World Bank insisted and 
put a condition that no second crop should 
be allowed in Krishna and Godavari during 
this year I want to bring it to the notrce of the 
hon. Minister Shri Mulappaly Ram^handran 
to advise the State Government in this regard.

If the Government of Andhra Pradesh is 
permitting the farmers to have to second 
crop by the end of February, the second crop 
will be over. By this, 2.5 lakh acres will be 
irrigated in second crop and each acre will 
give 30 bags of paddy whk:h costs a definite 
amount of Rs. 150 crores which will accrue 
to the farmers of Krishna distrct abne. The 
reason for not albwing the farmers to have to 
second crop given by the Chief Minister of 
Andhra Pradesh is that if we give the second 
crop, we may not be able to complete the 
drainage works in this season. As per the 
WorW Bank oonditfon, during the third year 
also we can complete the rest of the drain
age works. Therefore, only to misuse the 
funds of the World Bank, the engineers 
colluded with the politbians. They want to
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contain the farmers’ right to give the second 
crop water in Krishna and Godavari distrrcts.

In this connectk>n, I have also the Chief 
Minister of Andhra Pradesh and the Irrigatbn 
Minister, and the Chief Secretary and I have 
also addressed letters. If they give the sec
ond crop, March-April-May-June will be the 
working season for executing the drainage 
works. During thesefourmonths,the balance 
of the drainage work can be executed si
multaneously. After all, for Krishna District 
abne they are spending Rs.38 crores in this 
season for drainage works. We will be bsing 
paddy worth Rs. 150 crores in these two 
months if they do not allow water for the 
second crop as far as Krishna Distrbt is 
concerned. Therefore, you can understand 
the tragedy of these farmers because of the 
ineffbient Government of Andhra Pradesh. 
About this point, I would request the hon. 
Minister of Agrbulture Shri Balram Jakhar to 
advise the Chief Minister of Andhra Pradesh.

MR. CHAIRMAN.: He has come. More
over, I will have to accommodate three or 
four speakers. So. you please suggest the 
measures required.

SHRI K.P. REDDAIAH YADAV: This is 
a point where the farmers are on a war- 
fotting against the State Government. What 
I want to stress is that the Central Govem- 
ment shoukJ advise the Chief Minister of 
Andhra Pradesh to provide water for the 
second crop till February-end and then start 
thisdrainage work with the World Bankfunds 
after March or April or May. With a sum of Rs. 
38 crores the drainage work inrespect of the 
drains Gunderu, Dudameru, Polaraj and 
Uppeteru can be completed in one month. If 
we think of Rs. 38 crores, then we have to 
bse paddy worth Rs. 150 crores.

Now, I want to give some suggestions to 
the Central Government. Wherever the 
coastal Distrbts are there alorig the coastal 
belt right from Orissa, Bengal up to Madras, 
some machinery shoub be created whereby 
permanent dredging can be done at the end 
of the rivers and drains where the water fo 
and fall into the sea. So, a permanent dredg
ing division shoub be created so that this
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phenomenon can be avoided. When fbods 
occur, all the lands will be flooded. If we do 
some permanent relief measures, the heavy 
losses can be stopped on account of floods.

With these words, I oondude.

SHRI GANGAOHARA SAN IP ALL! 
(HIndpur): Mr. Chairman, Sir, natural ca
lamities in any form are becoming a regular 
feature of our area. Half of the time, our 
region i.e. the Rayalseema region in Andhra 
Pradesh will be under severe drought. This 
time it is under the floods caused by the 
recent cycbnic storm in the Bay of Bengal.

Sir, in the last Ŝ ession, we asked for 
relief measures as our district was under 
severe drought. In this Winter Session, we 
are again on our feet voicing the impact of 
floods in our area. In either case, ultimately 
the sufferers are the peasants who have no 
other way of livelihood So, you can imagine 
that if for two seasons continuously agricul
tural operations cannot to taken up what will 
be the position of farmers and agricultural 
labourers who live on day-to-day basis.

In this Winter. India is shivering. I learned 
through new^apers how the people of 
UttarKashI are suffering and how they are 
passing through this harrowing time in this 
severe winter without proper shelter and 
enough clothing. In our area also 20 percent 
Ot the houses co li^e d  and I have seen how 
people are suffering without proper shelter. 
They are living in small temples, School- 
buildings, incommunity-houses in my District 
I have seen how people are suffering without 
any shelter in my consituency. It is really 
heait-movlng. Approximately, morethanone 
lakh houses have collapsed in my district 
itself. They are mostly mud-houses, thatched 
roof houses betonging to poor peasants and 
agricultural labourers who are the vctlms of 
this calamity. My State Government is giving 
Rs. 250/- only for partially-damaged house 
and Rs. 500/- or fully-damaged house.
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Sir, in these days of double-digit infla- 
tbn what can the sufferers do with this meagre 
amount? When I refen-ed this matter to our 
Chief Minister', he expressed his inability to 
extend further monetary help and desir ed to 
Include sufferers in the housing programme. 
But under this housing scheme victims must 
have there own sites with layout Plans. With 
this technical point, housing scheme cannot 
be extended to sufferers.

Kence, I request the Central Govern
ment to intervene in the matter and extend 
support to the State Government in giving 
amount of Rs. 3000/- to partially damaged 
houses and Rs. 6000/- to fully damaged 
houses.

Floods is another area on which maxi
mum impact has been felt. Minor irrigation 
and storage facilities, water breaching of 
irrigation canals and tanks are all very seri- 
ousthings whbh require immediate attention 
of the Government.

In spite of the best intentions, the scope 
of it is very limited due to meagre funds. 
Hence I request the Central Government to 
release necessary amount and help the State 
Government in facing this problem.

With these few words. I conclude.

DR.VISWANATHAM KANITHI 
(Srikakulam): I thank you very much for 
giving this opportunity to speak on this very 
important subject. My friends have touched 
many aspects of the problem relief.

I measures aftr natural clamity con
gratulate the Central Government for giving 
fixed allocatbn to the States to deal with the 
calamities immediately where they occur. 
The fixed amount is not at all sufficient in the 
majority of the cases since these calamities 
are very frequent especially in coastal areas.

In my State of Andhra Pradesh, we have 
beenfacing either cyck>neorfk>odordrought 
every year. All these come under this ca
lami^. If one area is affected by floods the 
other area is affected by drought. Unless the
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cyclone comes the drought-prone areas do 
not get regular water. So, for ail these things, 
in addition to the amount allocated, some 
part of it must be spent for the permane^n 
works especially in the case of floods you 
must have some provisions fortihis. Just ob 
in the case of cyclones you have cyclone 
warning centres, the same way for finods 
you must have flcK>d warning centres along 
the course of the river so that people can feei 
it and they will be are evacuated from the 
affected areas.

Since river conservation is the part of 
the Central Government. They have identi
fied some of the rivers. But no work has been 
taken. When you compare today's positbn 
to that of the position which prevailed ten 
years back, the rivers have lost their depth 
and even a two-feet high flood is becoming 
a great havoc to the persons living there. I 
also request that this conservation must be 
a continuous process and also the source 
mustbestren^henedandthe-people living 
in the low-lying^areas must be shifted 
gradually to safer places.

The other point I would like to stress is 
about the protection of villages. The Pro- 
tectk>n to those villages which are abng the 
side of rivers, is very much needed. The 
villages must be protected. Also, alone the 
course of the river just like for big tanks and 
reservoirs, you can provide surplus wears so 
that the surplus wears can take away the 
water and also reduce the flood level. The 
surplus wear can be k>cated ju^ bek>w the 
river, where the river receives the tributaries.

In the coastal areas, the Government 
had provided cycbne shelters which are 
k>eing used only during the cyclones. As they 
are not being used constantly, they arefacing 
disuse and atrophy. And in those days when 
they are flooded, they are being collapsed 
resulting in another calamity being added to 
it. Instead of that, all those who need it. they 
must be given cydone proof or resistant 
houses. Unless we take these permanent 
measureslo protectthefishermenookxtles, 
this relief from year 1o year wiU increase and 
the demand also increases.
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*SHRI H. K. MUNIYAPPYA (Kolar): 
Mr. chainnan Sir, Since Yesterday we are 
dfscussing the havoc created by the recent 
severe cydone in the Southern States. At 
the outset I want to express my gratitude to 
the Govemment of India for releasing imme
diate finandal assistance to the people who 
are severely hit t)y the storm of Bay of 
Bengal. Kamsrtsdta Government has also 
released funds for taking up relief measures. 
Our Honourable Minister of Agriculture Shri 
Balram Jhakhar visited the worst hit areas of 
Kolar and Bangabre districts to find out the 
extent of damage due to flash floods. But I 
would like to inform him that the 27 crore 
rupees finandal assistance released by the 
Centre to Kamataka is not at all sufficient. 
Kclar, Banglore Chftradurga and Tumkur 
districts have been affected by the Sudden 
Storm. The destructkHi of cy^n e  is more 
severe in Kolar and Bangalore districts in- 
eluding Bangabrecity. The heavy rain poured 
round the dock on 28th. 29th and 30th of 
October, It repeated again on 17th and 18th 
of November. The estimated bss due to 
cyclone faced by Kamataka State is more 
than 200croresof rupees. About 70 thousand 
houses have been damaged and 20 thousand 
houses have been completely destroyed In 
Kolar district abne. Most of the roads in this 
district are damaged and it requires atleast 
ten crores of rupees to repair them. Sixteen 
tanks inoneof theTaluksand26 tanks in the 
entire district have been damaged. The rain 
fall during this cycbne Is the highest in the 
district since S5 years i.e. since 1955, In fact 
in Bangabre it was record rainfall of the 
century, in my constituency of Kolar ten 
thousand families have bst their houses. 
Most of them are living in seme schools and 
chouse rice at present. Their future is gbomy 
I therefore, appeal to the Government 
India to construct pucca houses for these 
desperatefamBiesthrough HUDCO and other 
agencies. Temporary arrangements do not 
solve the problems of the people. My senbr 
coNegue Shri V. Krishna Rao and I have 
requested the honourable Minister of Rural 
Development Shri Uttam Bai Patel to visit 
our constituencies. He has readily agreed to

*Translatbn of the speech originally delivered in Kannada.
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visit Kolar and Chiltkaballapura on 7th and 
8tli of this month. Crops worth 40 crores of 
rupees have been destroyed.

Kolar district Farmers do not have money 
to sow the seeds They have no houses to 
live. Honourable Minister of Agriculture has 
seen the miserable condition of the people 
there. I therefore, appeal to Shri Balram 
Jhakkar and Shri Uttam Bhai Patel to release 
special financial assistance to the cyclone 
affected areas of Karnataka. Tamil Nadu, 
Andhra Pradesh and Pondk:heny.

Thefarmers in Kolar district have nothing 
of their own They are not getting any help 
from banks. Hence the centre shoukJ direct 
the banks in these areas to proykie interest 
free bans to farmers. Earlier, few months 
ago. while speaking on the Budget 1 was 
narrating drought situatbn In Kolar district 
and in many parts of Karnataka. Now we are 
discussing as to how to rescue the people 
whose future isgkx>my on account of cycbne.

17.00 hrs

As I had said during the Budget dis- 
cussbn we have to find out permanent so- 
lutbns for these perennial prc^lems. Ganga 
and Kaveri rivers have to be linked The water 
of Mahanadi has to be f k>wn to the southern 
states. Then.theproblemsof Kaveridispute, 
Telugu Ganga dispure, Krishna river water 
dispute etc. wouM be solved automatically. 
This wouki also pave way for people to live 
live brothers instead of indulging In frivobus 
disputes.

Our late lamented leader Smt Indira 
Gandhi had shown us the path to find out 
permanent solutkm to all these problems. 
We have to take up projects whch can solve 
the problem once for all. We have to stop 
speruling thousands of crores of rupees on 
temporarely relief measures. The farmers 
shoukiget waterforinigation. Unempksyment 
problem shouU be solved Banks shouW 
provkie interest free k>ans to farmers. Then 
only the life of farmers can impiDve. They 
can grow more and more commercial crops

in of Bengal
and improve their financial conditk>n. Irriga
tion facilities woukJ enable the farmers to 
grow more food grains. I therefore, once 
again request the Government of India to 
give a serious thought to this problem and to 
make all effortstofbwthe water of mahanadi 
towards Southern States.

The people of four districts who are 
reeling under severe cyclonic condition 
should be taken care of by the centre and 
State Governments on war footing. Kolar is 
the worst affected district and the estimated 
k)ss exceeds 70 crores of rupees. The total 
amount needed for the relief measures in 
Kamataka is over 200 crores of rupees. I am 
confklent that Shri Balram Jhakhar and Shri 
Uttam Bai Patel wouki come to the rescue of 
the suffering people. More money shouki be 
released from Prime Ministers relief fund 
and it shouki reach people directly for whom 
it is meant. While Providing Some temporary 
relief measures the major chunk of the money 
goes to the contractors. This has to be 
avoided completely. Beaurocrats also shouki 
not be allowed to misuse the funds. Only the 
needy and right persons shouki get the as
sistance. These aspects were given the ut> 
most importance while implementing the 
Twenty point Programme and other revolu
tionary programmes of our late Prime Min- 
bter Indiraji.

I have seen with my own eyes how the 
funds are being wasted on temporary relief 
measures. I have observed this not only in 
my constituency but in the entire State of 
Kamataka. Crores and crores of rupees are 
being spent with out any future plans. If an 
amount of 500 crores of rupees is spent this 
Year there will be demand for another 500 
crores or even more In the next year this is a 
never ending process. That is why I am 
repeatedly stressing that Govemment shouki 
go in for permanent projects. Pacca houses 
have to be constructed. More and more 
Irrigation facilities have to be provided to the 
farmers. Ganga and Kaveri rivers should be 
Unked and this project shouki be taken up at 
the eariiesL The water of Mahanadi should 
be fbwn towards Southern Stales without 
any further delay. Then only the unempkiyed 
persons get jobs. The farmers can grow
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commercial crops and the economy of the 
country can improve.

I hope that the Govemment would con
sider these suggestions seriously and help 
farmers and other cycbne affected people in 
aleviating their sufferings. Kbiar Tumkur, 
Bangalore and Chitradurga should get more 
assistance as they are yet to recover from 
the shock of cycbne.

Sirlthinkyou forgiving me an opportunity 
to speak on this very important subject and 
with these words I conclude my speech.

[English]

SHRI P. P. KALIAPERUMAL 
(Cuddaiore): Respected Chairman, Sir, I 
thank you very much and I assure you that I 
will be precise and brief, knowing the time 
constraints.

At the very outset, I convey the heart-felt 
thanks and gratitude of the people of 
Tamiinadu to the Government of India for its 
timely help-4x>th financial and administra
tive in the matterof remedial measures taken 
on war-footing. 1 also congratulate the Gov
ernment of India for its functbnal sincerity 
and its vigilant monitoring in the remedial 
measures taken by the Government of 
Tamiinadu.

Mr. Chairman, the recent relentless and 
heavy rains and the cyclonic storm that 
crossed the Eastern coast between 
Cuddaiore and Karaikal have caused ex
tensive damage in the South Arcot District 
and some other distrk:ts of Tamiinadu. Due 
to the natural calamity, several people were 
kilted; thousands and thousands of people 
were rendered homeless, paddy crops In 
over 50 thousand acres of land have been 
damaged in my district, roads in many parts 
of the distrbt were damaged, all the vilteiges 
are almost Inundated. All the tanks and 
takes were over-ftowing.

The Veeranam lake, the lake built by the 
Chota kkig has devebped breaches. So 
also. The perumal lake has developed 
breaches. The sea water entered the coastal
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villages of Cuddabre and thousands and 
thousandsof fishermen were badly affected. 
Traffic is disrupted folbwing land slide in 
Kalvarayan hills. Even the highways and 
railway tracks were inundated. The distrbt is 
mostly affected. The distrbt administration is 
in full swing, taking preventive measures 
and amelbrative aotbn. The Govemment of 
India has to step in and assist the State in its 
relief measures and also to assisttheaffected 
people directly.

The Govemment of India has done a bt. 
However. 1 urge upon the Govemment of 
India to send a study team to assess the 
extent of damage caused to Tamiinadu. The 
financial help rendered is not sufficient. Hence 
I request the Government of India to release 
Rs. 500 crores to Tamiinadu for fbod relief. 
I urge upon the Government of India to 
advise the natbnalised banks situated in the 
affected areas to grant housing bans, crop 
bans and also consumptbn loans to the 
people kientified as affected by the recent 
cyclone and fbods. Further I urge upon the 
Govemment of India to advise the banks to 
write off the bans due from the persons 
affected by the recent natural calamity.

[T/ansJ(atA}n]

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR); Mr. Chairman. 
Sir, I have taken note of the anguish and 
sufferings highlighted kiy the hon. Memt>ers 
in the House, in the face of such diffbulties 
what can onedoexcept expressing sympathy 
for the sufferers. 1 want to that spot and was 
totally moved to see the scene there. 
Wherever, I went heartcending scenes were 
witnessed. House and standing crops, ready 
for harvesting were washed away and 
complelelydestroyedfaythesudden calamity.
I visited the villages where kuchha house 
were coHapsed and the people were devoid 
of shelters. Itwasdtffbultto wipe the tearsof 
affected persons. But what can one do ex
cept saying a few words of sympathy.

The Hon. Prime Minister on 23rd visited 
the area and called a meeting of all the 
offbers which was also attended by me. The 
Hon. Prime minister advised to take emergent
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steps and mobilise resources to meet the 
present situation. He also suggested to 
contemplate the measures to k>e taken to 
face such calamities in future. One more 
suggestion having fareaching implicatbns 
was also given by him. He saki that if houses, 
factories and vehicles can be insured then 
why can't aops.

Al present the lnsi?yance facility is 
available to the extent of the loans given by 
the banks that is upto Rs. 10,000. Under the 
scheme insurance equal to the amount of 
ban was permissible but that scheme too 
has not succeeded. Now as per his advice I 
have constituted a committee. I wouki like to 
draw the attention ol the hon. Members 
towards the issue and request them to give 
suggestions on how to make the scheme 
successful. They are wcbomed to give good 
suggestbns. So that different insurance 
schemes could be formulated for different 
calamhies like cyck>nes, drought and hail- 
storms In hills which destroy crops in the 
fiebs. Different calamities have different af
fects on various crops and so are to be dealt 
with separately. For it, I wouW like to request 
all the hon. Members to give suggestbns so 
that the Government an arrive at a concb< 
sk>n benefbial for all and can also protecc 
farmers from diffbuHies in future.

in is not possible for the Government to 
fully co.mpensate the bss for lack of re
sources. WhbheverGovernment may corrje 
to power and howsoever powerful and fi< 
nancially sound it wouki be it wIN not t>e able 
to fully compensate the bss..The Govern
ment can just endeavour to somehow re
habilitate the sufferers through nominal 
compensations, in orderto again make them 
stand on their own feet and also to help then 
forget the agony and sufferings.

Meteorobgical Departmenlresponsibie 
for making forecast h ^  excelled even th!& 
time. Many hon. Members have given good 
suggestbns. It has been alleged that on an 
earlier occasion a great loss was suffered 
because of incoirect informatbn but this 
time it is not so because this time continuously
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advarice warning was given and the bss of 
iHe and properly was minimum. White in 
case of cycbne in Andhra for lack of fore* 
warning thousands of people bst their lives. 
Perscns living there were shifted in advance, 
ft had struck Pondbheny most vblently but 
men n Pondicherry no lives were bst as 
people were shifted in advance and the bss 
was restricted to only property and belong
ings. Tnis time safety measures were taken 
in advance.

Secondly, there is shortage of funds. 
That's why problems and diffbulties are 
faced. Till March, 1990 Central teams used 
to visit affected area to make on the spot 
assessment of bss and on the basis of Its 
recommendations grants used to be sanc
tioned by the Centre. Ninth Finance Com
mission in consultations with and on 
pursuance of the Slate Governments rec
ommended that the funds set apart for natural 
calamities may t>e put at he disposal of the 
states instead of Central Government. This 
recommendation has since been accepted. 
State Government and Chief Secretaries 
have been entrusted with the task of formu
lating policies and norms for di^ursing funds 
on the basis of requirements of various ar
eas. After the Ninth Finance Commissbns 
Centre does not have any financial powers in 
this regard and all powers have been given 
to Stafes. All the funds are disbursed in 4 
instalments.

Thafs ail the Govemment can do. Re
cently, I visited Tamil Nadu, Andhra Pradesh 
and kamataka. If the instalments due to 
them had not fc>eer released earlier, these 
should be released now. Not only this, we 
have released future instalments and one 
instalment of even next year. This much has 
been done.

17.16 hrs.

[MR. SPEAKER in the C/iawJ

Mr, Speaker, Sir, beskies theee, many 
other issues whbh need attenlbn are also 
under consideration like malting funds 
availabiefrom NABARDor Housing Bank, in 
view of the present situation what else couU
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be done except giving more assistance and 
declaring it a natbnal calamity. I will do my 
best in this regaro. I have given my report 
and the consultat’ions on the issue are being 
held with othei .̂ On my visit to Andhra 
Pradesh I had a meeting with the Chief 
Minister and officers there. Sobsequentty on 
my visit to Tamil Nadu. I had cordial discus- 
sions with the Chief Minister of the State, I 
was told of the sufferings faced by the people 
there. I also appreciate, the work done by 
then in this direction. As per the figures 
furnished by them they had suffered a loss of 
Rs. 390 crores. They gave many other 
informations. Then on my visit to Pondicherry 
and Karnataka. Lt Governor and Chief Min
ister of Pondicherry, and Agriculture and 
Revenue Ministers of Karnataka told me of 
their own sufferings. I informed them what all 
could be done by the Centre. I also suggested 
that to give relief they can convert short term 
loans into long term loans, they can write off 
loans or interest thereon. I gave these sug
gestions to them on the relief measures, in 
addition, I also assured that Centre will 
provide ail possible help. It will provide seeds. 
This area is cyclone prone. This year cyckine 
struck two times and last year it struck one 
time. So why not long term measures be 
taken for the future, like selection of crops 
which can withstand effectively the on slaught 
of cyclone. I had discussions to explore the 
Possibility of starting horticulture and plan- 
tatbn of mango trees in the area so that 
losses suffered by the farmers coM  be 
minimised.

During discussion we also talked about 
seeds. I also suggested to make provisbn of 
new varieties of seeds of oilseeds, like 
sunfk>wer eta This way we should adopt 
new methods there.

Just now a few hon. Members were 
refenring the name of Kolar. On my visit to 
Kolar. I saw the damaged houses of poor in 
the affected villages and even in these diffkuiit 
circumstances, I saw a ray of hope for the 
better future in the area. For years the wells 
in Kolar had dried up and there was no water 
in them but now these wells have water 
again. Therefore, I suggested that since the 
rains had i)een good, so the toss must be
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compensated k>y taking full advantaged of 
the circumstances. To improve the plight, 
seeds fertilisers and other essential things 
must be made available to make the persons 
of the area stand on their own feet.

SHR! SURYA NARAYAN YADAV 
(Saharsa): Mr. Speaker. Sir. I woukJ like to 
submit that recently Rs. 200 to 300 have 
been given to repair damaged houses—

SHRI BALRAM JAKHAR: I have not 
given.

SHRI SURYA NARAYAN YADAV: This 
has been stated in the report which is avail
able in the library, i mean to say that atleast 
the amount disbursed should be enough to 
provide immediate relief. Otherwise, the 
amount of relief, of Rs. 200 to 300, is most 
likely to be misused and defeat the purpose.

SHRI BALf^M JAKHAR: All these 
things are taken care of by the State Gov* 
emments. State Govemments are incharge 
of disbursal of funds as perthe requirements. 
The Central Govemment alkx:ates funds in 
lumpsum and other powers have been given 
to the Centre. Subsequently. I had submitted 
my report to the Hon. Prime Minister. Only 
after the matter is taken up in the Cabinet 
meeting a new (ormula is likely to be evolved.

Some hon. Members have suggested 
amending the present set up because what 
all is disbused as per the recomrr.endatk>ns 
of the Ninth Finance Commission is insuffi* 
ciefit. Then, how it all should be deckie? Till 
now a decisk>n has not been takan about 
declaring Andhra Pradesh calamity as a 
natbnal calamity. Whole things is possible 
only through reopening of the case. I am 
bound by rules and so have certain limitaUons. 
Rules cannot be fk>uted tiU the amendments 
are made. I have got my own limitatbns. I 
can only express my sympathy. I can do 
what all is possible within the rules and wait 
for the future. I can try what all is possible. 
Make both seeds and fertiBsers available. I 
wiif trying level best to make maximum as- 
sistanceavailabletomybrethem. Sufferings 
do not make any distinction between me and 
the farmers and cause. Similar agony. Suf
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fering can be shared and must not be taken 
lightiy. All efforts must be made to remove 
the sufferings. What ail is within my powers 
will definitely be done. To make the people 
move, I will put my oratory to the fullest use. 
Economic crunch is well known. But what
ever is possible within the resource con
straints will be definitely done. All thesfe 
matters are under my consideration.

World Bank has a aid programme for 
Andhra Pradesh. It can also take advantage 
of that. On these lines Karnataka and Tamil 
Nadu can also be helped. Issue of 
Pondicherry does not come within the pur
view of the Rnance Commission but is kx>ked 
after in the Ministry of Home Affairs. Already 
a grant of Rs. 1.07 crore have been sanc
tioned and if the need be, request for more 
funds can be made to the Ministry. For the 
states, I have already prepared a report and 
other reports about tosses are pouring in and 
will be compiled. For additional funds I will 
submit the report to the Hon. Prime Minister 
and also place it before the Cabinet. One 
thing I would like to submit definitely that 
present structure needs to be amended to 
enable the Government to take up permanent 
measures in cyctone prone areas.

I am grateful to the hon. Members for 
participating in the debate and assure that I 
will try my best in the matter.

SHRI D A TTATR A YA BANDARU 
(Secunderabad): The Govemment has is
sued instructtons to FCI to procure paddy 
damaged upto 20 percent. In Andhra Pr^esh 
farmers have suffered more loss to their 
crops. So. the farmers of the State are not 
going to be benefited by the Govemment's 
dedston. Paddy crop has suffered more 
than 50 per cent damage. So. who will pro
cure such paddy?

iEngUsh)

SHRI BALRAM JAKHAR: That relax
ation has b^en granted by the Food Corpo- 
ratton. I have got it done. I have got the 
orders passed to purchase the paddy whtoh

PROF. UMMAREDDY
VENKATESWARLU (Tenali): That relaxatton 
has been granted only upto 20 per cent. But 
in East Godavari West Godavari distrtots of 
Andhra Pradesh, more than five lakh hect
ares have been affected and the paddy has 
been totally damaged. The damage is more 
than 50 to 70 per cent.

SHRI BALRAM JAKHAR: After procur
ing such damaged paddy, we cannot dispose 
it of. We can go only upto a certain extent.

PROF. UMMAREDDY
VENKATESWARLU: When the Union Gov
emment procures the grains in goods years, 
but and when there is a bad crop, the Unton 
Government must stand by the farmers. I 
say this because the total crop is damaged 
and the farmers are in district.

[Translation]

MR. SPEAKER: The discusston was 
scheduled to be over yesterday and it is 
continuing even today. It is not in good taste 
if questton are asked even then.

SHRI K. V. THANGKABALU 
(Dharmapuri): Sir our expectation of giving 
additional money for the relief work has not 
been fulfilled. I wouM like to urge upon the 
Minister, since the Department is under his 
control, thatthe calamity control fund maybe 
released immediately for the State of Tamil 
Nadu. I wouM request you to impress upon 
the Cabinet andthePrime Ministerto release 
Rs. 522 crores to the State of Tamil Nadu, 
otherwise we will be in a great difftoulty.

SHRI SRIKANTA JENA: Sir. last time 
when we discussed the ftood situatton in 
Orissa, we raised certain matters. The Prime 
Minister visited our State and assured that 
Rs. 35 crores extra will be given to the State 
of Orissa. The same assurance was also 
given by the hon. Minister In the House. But 
that amount has not been released so far. 
So.

SHRI V. DHANANJAYA KUMAR: Sir. I
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requested the Hon. Minister and also to the 
Government of India to consider this as a 
national calamity.

MR. SPEAKER: You do not have to 
repeat iL

[TansladorU

SHRITCJ NARAYAN SINGH (Buxar): 
Mr. Speaker Sir, floods, drought and ex
cessive rainfall ruin the crops of the farmers 
of our country. Is this Central Government 
making any law to compensate the farmers?

[Engfe/)]

17:28 hrs

In d ia n  s u c c e s s io n  (a m e n d m e n t )
BILL— CQW7D.

As Passed by Rajya Sabha

lEngBsm

MR. SPEAKER: Now we move on to the 
next item on the Agenda. The time alk>tted 
for this was one hour and the time consumed 
is 41 minutes. The remaining time at our 
disposal is 19 minutes. I hope that we shall 
have to pass this Bill today itself, otherwise, 
we will not be able to take up other matters 
which are listed for tomorrow.

SHRI BALRAM JAKHAR: Sir, there is 
nothing more to add except about one point 
regarding the State of Orissa. H the former 
Prime Minister promised something but did 
not fulfil that promise then I cannot say 
anything about that

As far as I am concerned, I win look into 
K.lcannottaketheguaranteef6rthe earlier 
Government but I am ready to agree the 
suggestkms made by you.

SHRI V. DHANANJAYA KUMAR: Sir, 
my request is that ft shouM be considered as 
a nattonal calamity.

SHRI BALRAM JAKHAR: There are no 
norms forthat That has to be decided. If that 
Is the case then you may be knowing that the 
first Andhra Pradesh cyclone has not been 
declared a nattonal calamity so far. This is in 
tt>e Stralgh^ackeL They can take the power 
from the Centre and utilise it for their own 
standing. The Chief Secretary is the Chair
man of the Committee. Whatever I can do, I 
wnt do. I win convey your feelings to the 
proper authority.

I think the best thing that has come out 
of this discusston is the Prime Minister’s 
anxiety to have the Crop Insurance Scheme. 
It win cover all the commodfties.

Shri V. N. Patn was on his legs.

SHRI VUAY NAVAL PATIL (Erandol): I 
congrahJlate the Minister for having brought 
this legislatnn. In Parliament we discussed 
a legislation about maintenance of law and 
order. We have passed so many laws.

MISA is there. TADA Is there. Law 
against drug trafficking is there. This is a part 
of the social legislatton. There are many 
irritants in the marriage laws.

The personal laws of different religfons 
need change with the changing times. I am 
glad that the Parsi community has come 
fonirard to make this change and that is why 
this Amendment in the Indian Successton 
Act of 1925 has been brought

Parsi communhy is an enlightened 
community. It is highly educated and a highly 
educated and a highly progressive commu
nity. I hope, similarly, the other communities 
will also give consent for bringing In such 
types of social leglslattons which is the need 
of the hour.

Some people are very touchy when we 
think of social legislatton, change In the 
personal laws of the people bek>nging to 
different religkins. But what we see now-a- 
days is that there shouU be some law re
garding control of population also. It will be a


